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REPORT FILED BY PRL. CHIEF CONSERVATOR OF FORESTS & HEAD OF
FOREST FORCE, ANDHRA PRADESH BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL IN SUO MOTO OA.NO.25 OF 2025

It is submitted that in O.A No.25 of 2025 Suomoto based on the news item
in the Eenadu, Chennai edition, dt:31.01.2025, illegal encroachment of forest land
vs MoEF&CC, Rep by its Regional Director, Bangalore and Others. The

following was mentioned in the O.A No.25 registered,

“This is to submit that the Jollowing matter of environmental importance was
highlighted, published in the newspaper namely The Eenadu, Chennai edition
dated 29" January 2025 titled “Illegal encroachment of forest land”. It is
reported in the news paper that there has been rampant illegal encroachment
of Mangalpet Forest area of Pulicherla Mandal in Chittoor District of Andhra
Pradesh by the private persons causing loss of forest cover. It is reported that
in Sy.No.295 around 17.69 acres and in 8y.No.296 around 06 acres of forest
land have been encroached by converting the same into large agricultural field

with around 300-400 cows rearing sheds.”

It is submitted that in view of the above, as per the reports furnished by the
Conservator of Forests, Anantapuramu and District Forest Officer, Chittoor the
following information is furnished herewith.

It is submitted that in response to the adverse news article published in
Eenadu Newspaper on 29.01.2025 with title “ddavilo Akrama Samrajyam”,
regarding illegal encroachment of forest land in Mangalampeta Reserve Forest of
Pulicherla Mandal, Chittoor District, Andhra Pradesh, the Government vide
G.M.No.2700219/A1/SC.D/2025, GA(SC.D) Dept., dated:29.01.2025
(Annexure-I) has constituted a committee comprising of the Collector &
District Magistrate, Chittoor, Superintendent of Police, Chittoor and Conservator
of Forests, Ananthapuramu, to conduct a joint inspection of the lands due to the

severity of the allegations.



The same adverse news article was also published in Eenadu Chennai
Edition on 29.01.2025 and the Hon’ble NGT, SZ, Chennai has taken the said
News item as suomoto vide O.A No.25 of 2025.

A) OBSERVATIONS NOTICED ON VERIFICATION OF REVENUE AND FOREST
RECORDS:

It is submitted that, the District Forest Officer, Chittoor has reported that as
verified from the revenue and forest records pertaining to lands in Sy. No. 295
and 296 of Mangalampeta Village, Pulicherla Mandal, Chittoor District, the

following observations were noticed:

1. As per Fair Adangal, FMB and 10(1) account, the lands in Sy.No. 295
extent Ac 17.69 cents, Sy.No. 296 extent Ac 6.00 cents in Mangalampeta
Village, Pulicherla Mandal, Chittoor District are classified as ‘Patta Dry’
and recorded in the name of Sri Challa Kuppu swamulu.

2. The Mangalampeta Block in Chandragiri Taluk of Chittoor district has
been notified U/s 4 of the Andhra Pradesh (Andhra Area) Forest Act, 1882
and Proclamation U/s 6 of the Act inviting claims and objections within a
period of 3 months from date of publication was published in Chittoor
District dated 15.8.1964. Two petitioners namely Sri C. Kuppuswamy, S/o
Kupparamaiah, and Sri Desi Venkatareddy, S/o Chinnappa Reddy
submitted a petition requesting exclusion of their patta lands which were
included in the RF Block.

3. The Forest Settlement Officer, Chittoor vide order Ref.B.1421/64, Dt:
03.08.1965, accepted the claim petitioners’ request to exclude their patta
lands in Sy.Nos. 295 to 299 correlated to Paimashi numbers 1 to 7 with
total extent Ac 75.74 cents from being notified under Mangalampeta RF
Block. It is stated by Forest Settlement Officer that the total extent
surveyed as Sy.Nos. 295 to 299 came to Ac 75.74 cents, and claim

petitioners are entitled to this extent and further agreed to petitioners'



request that since the land is in 5 different plots, the patta land shall be

granted by connecting Sy.No. 295 and Sy.No. 299 and the intervening area

in one plot.

. The Assistant Settlement Officer, Chittoor vide his order S.R.No 50 and

88//11(a)/65 dt 05.09.1966 allowed the claims of petitioners Sri D.

Venkatreddy, and Sri Challa Kuppuswamy for a ryotwari patta under

Section 11(a) of the Andhra Pradesh (Andhra Area) Estates (Abolition and

Conversion into Ryotwari) Act, 1948 Act and ryotwari patta was issued for

the extent of Ac.75.74 cents in Sy.No. 295 and Sy.No. 299.

. Subsequently, the Mangalampeta RF Gazette notification U/s 15 of A.P.

Forest Act, 1967 was published vide G.O.Ms.No 1856 dated 16.09.1968.

a. Admitting Sy.no 295 and Sy.no 299 with extent Ac 75.74 cents or Ac
76.00 cents of Mangalampet village in Chandragiri Taluk as enclosure
inside Mangalampeta RF.

b. Admitting Right of Way with a width of 30 feet in favour of the general
public for men, cattle carts and vehicles from Cairn No. 167 (RF
Boundary line) to the said enclosure.

. Further, the Block No. 7, which is on north-west side of Mangalampeta

Village, was split and Sy.nos from 297 to Sy.no 325 were created on

15.03.1972.

. Further, vide proceedings dt 19.11.1981, Director of Settlements

confirmed the orders of Assistant Settlement Officer, Chittoor in S.R.No

50 and 88//11(a)/65 dt 05.09.1966 and stated that the respondents Sri C.

Kuppuswamy, S/o Kupparamaiah, and Sri Desi Venkatareddy, S/o

Chinnappa Reddy are eligible for ryotwari patta for the full surveyed area

of Ac 75.74 cents in Sy.no 295 and Sy.no 296 correlated to P. Nos 1 to 7

of Mangalampeta village.

. As per Encumbrance Certificate for above Sy. Nos. 295 and 296, where

registration of above Survey Numbers happened in year 2000 and year



2001, it is observed that the land to an extent of Ac.75.74 cents was

purchased by the individuals in the address entry, as detailed below :

a. Sri Peddireddy Mithun Reddy purchased extent Ac.11.0 cents in Sy.no
295/1C vide Regd. Sale Deed Doc.No 2345/2000 Dt:30.12.2000 and
extent Ac.10.00 cents in 295/1C vide RSD Doc. No. 01/2001 dt:
01.01.2001 from Sri Desi Reddy Chengareddy.

b. Sri Peddireddy Laksmu Reddy purchased extent Ac 15.00 cents in
Sy.No. 295/1A vide Regd. Sale Deed Doc.No. 2346/2000
dt:30.12.2000 from Smt. Desi Reddy Mangamma.

¢. Smt. Peddireddy Indiramma purchased extent Ac.10.80 cents in Sy.No.
295/1B vide Regd. Sale Deed Doc.No 2347/2000 dated:01.01.2001
from Sri Desireddy Sreeramulu reddy and extent Ac.0.89 cents in
295/1D and extent Ac 9.11 cents in 296/1 vide RSD Doc no. 02/2001
Dt: 01-01-2001 from Sri Desi Reddy Sarveswara Reddy.

d. Sri Peddireddy Dwaraknatha Reddy purchased extent Ac. 18.94 cents
in Sy.No. 296/2 vide Regd. Sale Deed Doc.No. 139/2001
Dt:02.02.2001 from Sri Challa Kupparamaiah, Smt. Enamandram
Lakshmi Devamma, Sri Enamandram Sivakumar, and Sri Enamandram
Sivaram.

9. As per Manual RoR-1B Register, the lands in Sy.Nos. 295 and 296, total
extent of Ac.75.74 cents were mutated in the names of pattadars 1. Sri
Peddireddy Mithun Reddy, 2. Sri Peddireddy Ramchandra Reddy, 3.
Peddireddy Dwarakanatha Reddy and 4. Smt. Peddireddy Indiramma on
16.02.2006 and issued manual PPB/TD, signed by Tahsildar, and TD
countersigned by RDO.

B) CONDUCTION OF JOINT SURVEY AND ITS FINDINGS:

In this regard, it is submitted that a joint survey of subject land was

conducted by the departmental officials of Revenue, Forest and Survey & Land



Records on 31.01.2025, 07.02.2025 and 10.02.2025 by issuing prior notice to the

pattadars. The joint survey team have concluded the following findings.

1.~ As per the Mangalampeta Forest Gazette Notification dated:16.09.1968,
an enclosure area of Ac.75.74 cents (or 76 acres) was permitted.
However, on-ground observations, all the four pattadar’s land under
possession has been fenced as a single property, which measures to an
extent of Ac.103.98 cents, resulting in an encroachment of forest land to
an extent of Ac.32.63 cents i.e. the area under enjoyment and possession
of the pattadars beyond the enclosure boundary prescribed in the Gazette
of Mangalampeta Reserve Forest. It is also observed that out of the 26
cairn numbers describing the enclosure boundary as per the forest
gazette, 15 cairn numbers fall inside the fencing area (area under
enjoyment and possession of the pattadars).

2. In addition to this, the joint survey team have noticed deviation in the
alignment of the Right of Way.

3. Unauthorized use of Forest Resource - digging of borewell inside the
forest area to supply water to the farmland in the enclosure without due

permission.

It is submitted that the joint survey team have concluded that the above
pattadars have encroached the forest land to an extent of Ac.32.63 cents (beyond
the enclosure boundary) in Mangalampeta Reserve Forest, which was notified
U/s 15 of A.P. Forest Act, 1967 vide G.O. Ms. No. 1856, Food & Agriculture
(Forest-IIT) dated: 16.09.1968.

The Committee has submitted the Joint Inspection Report to the

Government of Andhra Pradesh (Annexure-II).



C) ISSUANCE OF EVICTION NOTICE TO THE PATTADARS:

It is submitted that the Forest Range Officer, Chittoor East Range has
issued Eviction Notice vide Rc.No0.07/2025/FRO-CE, dt:11.03.2025 (Annexure-
I1I), to the pattadars duly intimating that they have encroached the forest land to
an extent of Ac.32.63 cents in Mangalampeta RF, beyond the enclosure area and
directed the pattadars to remove the fencing laid in the encroached forest land
beyond the enclosed area immediately, otherwise action will be taken by the
Forest Department as per the provisions of the Andhra Pradesh Forest Act, 1967

and Rules made thereunder.

D) REPLY SUBMITTED BY THE PATTADARS IN RESPONSE TO THE EVICTION
NOTICE ISSUED:

It is submitted that in response to the eviction notice issued, the pattadars
have submitted their replies Dt: 26.03.2025 (Annexure-1V), along with their
explanations to the Forest Range Officer, Chittoor East, duly requesting to drop
the eviction notice dated 11.03.2025, by virtue of the orders passed by the Hon'ble
High Court of A.P., Orders of Hon'ble High Court of A.P., vide W.P. Nos. 3600,
3601, 3693, 3694 of 2025, (Annexure-V) dated 13.02.2025 are submitted for

perusal.

E) ACTION TAKEN BY THE FOREST DEPARTMENT:

It is submitted that the Forest Department have taken all possible efforts to
evict the above pattadars from the forest land by following the due procedure.
Meanwhile, on ground verification, it is observed that the fencing laid inside the
Reserve Forest, was removed by the pattadars after the completion of joint
survey. The work of construction of boundary pillars around the enclosure is on-
going and will be completed in few days. The subject land is under the possession
of Forest Department. Once the case is booked, 90 days period will be given to
file Charge Sheet before the Hon’ble Court and during this period, it is essential

to obtain all relevant documents and records from all the related parties and



concerned departments. The Notices U/s 94 of BNSS have been prepared to
obtain documents such as title deeds, pattadar pass books from the pattadars and
sent to the pattadars through registered post on 14.05.2025. The notices U/s 35
(3) of BNSS have been sent by 15.05.2025 to the pattadars wherein they are
directed to appear before the Forest Range Officer, Chittoor East at 11.00 am on
25.05.2025. The Charge Sheet in this regard is under preparation based on the

inputs from the Public Prosecutor.

It is to submit that the Forest Range Officer, Chittoor East has stated that
upon verification of encroached forest land at Elukadoni locality, Compartment
No. 104 of Mangalampet RF, the native species viz., Chigara, Odisa, Billudu,
Pedda Ullindra, Balasa, Sundra, Danthi, Rela, Musti, Alli, Narava, Beedi leaves
and Hill Broom are found in the said encroached forest area and those native
species have been lost due to encroachment of forest land by the encroachers. The
encroachers have removed those native species in the forest land and planted 560
Nos. trees (Mango — 533 Nos. Neredu — 26 Nos. and Coconut Tree — 1 No.) in
the encroached forest land and hence the Forest Range Officer, Chittoor East has

seized the said trees by following the due process.

The Forest Range Officer, Chittoor East has laid two sample plots and
arrived the tree growth in the encroached forest area as ‘Eco Class-IV: Very
dense’ and assessed the destruction value as Rs.1,26,52,750/- (As per Van
Sanrakshan Evam Samvardhan Adhiniyam, 1980, the rate of Net Present Value
per ha = 9,57,780/- as per Chapter 3 — Net Present Value — Table : Revised Net
Present Value rates based on fitment factor. For 32.63 Acres or 13.2105 ha the
Net Present Value is Rs. 1 ,26,52,750/-).

The Forest Range Officer, Chittoor East has registered the case vide POR
No. 03/2025-26, Dt:04.05.2025 against the encroachers U/s 20 (1) (c) (ii) (vii)
(x) & 58 of A.P. Forest Act, 1967 and U/s 61 (2) of BNSS punishable U/s 20
(I) (d) (i) & 52 (d) of A.P. Forest Act, 1967 & U/s 61 (2) of



BNSS)[Imprisonment: minimum of 3 months up to 3 years and with fine up
to Rs.5000/-]. The entire case records have been produced before the Hon’ble
Court of First-Class Magistrate, Pakala through the Public Prosecutor and the
Hon’ble Judge has gone through the case and accepted the case vide Received
No. 405/2025, dated:08.05.2025.

Hence, in view of the above circumstances, we therefore request this
Hon'ble Tribunal to consider the above report and pass orders in OA. No. 25 of

2025 accordingly and thus render justice.

Head of FogestForce,
Andhra Pradesh
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In the reference cited, allegations of illegal encroachment of Forest lands

have been reported.
the

2, Govt. have decided to conduct joint inspection of the lands in view of
severity of the allegations. :

Government hereby constitute
f the said lands

s committee with the following

3. Accordingly,
members to conduct joint inspection 0

| Sl.No. | Member )
1 Collector & District Magistrate, Chittoor District,
i72' | Superintendent of Police, Chittoor District

| 3. | Conservator of Forests, Anantapuram

mittee shall conduct joint inspection of the lands and submit

4. The Com
report to the Government, immediately.
K.VIJAYANAND

CHIEF SECRETARY TO GOVERNMENT

To:
The Collector & District Magistrate, Chittoor District.
Chittoor District through Collector & DM, Chittoor

The Superintendent of Police,
The Conservator of Forests, Anantapuram through Collector & DM, Chittoor

Copy to:
The OSD to Principal Secretary to cM
The P.S. to Chief Secretary to Govt.

The P.S to Principal Secretary (Political)
SC/SFs.

//FORWARDED::BY ORDER//" 5(41/(/3
SECTION OFFICER (SC)



JOINT SURVEY OF LAND PERTAINING TO SY. NO. 295, SY. NO. 296 OF
MANGALAMPETA VILLAGE, PULICHERLA MANDAL, CHITTOOR DISTRICT BY THE
DEPARTMENTAL OFFICIALS OF REVENUE, FOREST AND SURVEY & LAND
RECORDS ON 31.01.2025, 07.02.2025 AND 10.02.2025 IN COMPLIANCE TO THE
ORDERS ISSUED BY THE GOVERNMENT OF ANDHRA PRADESH VIDE MEMO NO.
2700219/A1/SC.D/2025, GENERAL ADMINISTRATION (SC.D) DEPT. Dt: 29.01.2025.

= s

The Government of Andhra Pradesh vide Memo No. 2700219/A1/SC.D/2025,
General Administration (SC.D) Dept. dated 29.01.2025, constituted a committee
comprising the Collector & District Magistrate Chittoor, Superintendent of Police, Chittoor
and the Conservator of Forests, Ananthapuram, to conduct a joint inspection of the lands
due to the severity of the allegations, in response to the adverse news article published
in Eenadu Daily on 29.01.2025.

In this regard, as verified from the revenue and forest records pertaining to lands
in Sy. No. 295, Sy. No. 296 of Mangalampeta Village, Pulicherla Mandal, Chittoor District,
the following observations are noticed :

1. As per Fair Adangal, FMB and 10(1) account, the lands in Sy.no 295 extent Ac
17.69 cents, Sy.no 296 extent Ac 6.00 cents in Mangalampeta Village, Pulicherla
Mandal, Chittoor District are classified as Patta Dry and recorded in the name of
Sri Challa Kuppu swamulu.

2. The Mangalampeta Block in Chandragiri Taluk of Chittoor district has been notified
under Sec 4 of the Andhra Pradesh Forest Act 1882 and Proclamation under Sec
6 of the Act inviting claims and objections within a period of 3 months from date of
publication was published in Chittoor District dated 15.8.1964. Two petitioners
namely Sri C.Kuppuswamy, S/o Kupparamaiah, and Sri Desi Venkatareddy, S/o
Chinnappa Reddy submitted a petition requesting exclusion of their patta lands
which were included in the RF Block.

3. The Forest Settlement Officer, Chittoor vide order Ref.B.1421/64, dt 03.08.1965
accepted the claim petitioners’ request to exclude their patta lands in Sy.no 295,
Sy.no 296, Sy.no 297, Sy.no 298 and Sy.no 299 correlated to Paimashi numbers
1 to 7 with total extent Ac 75.74 cents from being notified under Mangalampeta
RF Block. It is stated by FSO that the total extent éurveyed as Sy.no 295, Sy.no
296, Sy.no 297, Sy.no 298 and Sy.no 299 came to Ac 75.74 cents, and claim
petitioners are entitled to this extent and further agreed to petitioners' request that
since land is in 5 different plots, the patta land shall be granted by connecting
Sy.no 295 and Sy.no 299 and the intervening area in one plot.

4. The Assistant Settlement Officer, Chittoor vide his order S.R.No 50 and
88//11(a)/65 dt 05.09.1966 allowed the claims of petitioners Sri D. Venkatreddy,
and Sri Challa Kuppuswamy for a ryotwari patta under Section 11(a) of the Andhra
Pradesh (Andhra Area) Estates (Abolition and Conversion into Ryotwari) Act, 1948
Act and ryotwari patta was issued for the extent of Ac.75.74 cents in Sy.no 295
and Sy.no 299.
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5. Subsequently Mangalampeta RF Gazette notification was published vide
G.0.Ms.No 1856 dated 16.09.1968

a. admitting Sy.no 295 and Sy.no 299 with extent Ac 75.74 cents or Ac 76.00
cents of Mangalampet village in Chandragiri Taluk as enclosure inside
Mangalampeta RF.

b. admitting Right of Way with a width of 30 feet in favour of the general public
for men, cattle carts and vehicles from Cairn No. 167 (RF Boundary line) to
the enclosure.

6. Further, the Block No. 7, which is on north-west side of Mangalampeta Village,
was split and sy.nos from 297 to Sy.no 325 were created on 15.03.1972.

7. Further vide proceedings dt 19.11.1981, Director of Settlements confirmed the
orders of Assistant Settlement Officer, Chittoor in S.R.No 50 and 88//11(a)/65 dt
05.09.1966 and stated that the respondents Sri C.Kuppuswamy S/o
Kupparamaiah, and Sri Desi Venkatareddy S/o Chinnappa Reddy are eligible for
ryotwari patta for the full surveyed area of Ac 75.74 cents in Sy.no 295 and Sy.no
296 correlated to P. Nos 1 to 7 of Mangalampeta village.

8. As per EC for above Sy. No of 295 and Sy No: 296, where registration of above
Survey Numbers happened in year 2000 and year 2001, it is observed that the
land to an extent of Ac.75.74 cents was purchased by the individuals in the
address entry, as detailed below :

a. Sri Peddireddy Mithun Reddy purchased extent Ac.11.0 cents in Sy.no
295/1C vide Regd. Sale Deed Doc.No 2345/2000 Dt:30.12.2000 and extent
Ac.10.00 cents in 295/1C vide RSD Doc No. 01/2001 dt: 01.01.2001 from
Sri Desi Reddy Chengareddy.

b. Sri Peddireddy Laksmu Reddy purchased extent Ac 15.00 cents in Sy.no
295/1A vide Regd. Sale Deed Doc.No. 2346/2000 dt 30.12.2000 from Smt.
Desi Reddy Mangamma.

c. Smt. Peddireddy Indiramma purchased extent Ac.10.80 cents in Sy.No.
295/1B vide Regd. Sale Deed Doc.No 2347/2000 dt 01.01.2001 from Sri
Desireddy Sreeramulu reddy and extent Ac.0.89 cents in 295/1D and extent
Ac 9.1 cents in 296/1 vide RSD Doc no. 02/2001 Dt : 01-01-2001 from Sri
Desi Reddy Sarveswara Reddy.

d. Sri Peddireddy Dwaraknatha Reddy purchased extent Ac 18.94 cents in
Sy.No. 296/2 vide Regd. Sale Deed Doc.No. 139/2001 Dt: 02.02.2001 from
Sri Challa Kupparamaiah, Smt. Enamandram Lakshmi Devamma, Sri
Enamandram Sivakumar, and Sri Enamandram Sivaram.

9. As per Manual RoR-1B Register, the lands in Sy.No. 295 and Sy.No. 296 total
extent of Ac.75.74 cents were mutated in the names of pattadars 1. Sri Peddireddy
Mithun Reddy, 2. Sri Peddireddy Ramchandra Reddy, 3. Peddireddy
Dwarakanatha Reddy and 4. Smt. Peddireddy Indiramma on 16.02.2006 and
issued manual PPB/TD, signed by Tahsildar, and TD countersigned by RDO.

In this regard, a joint survey of subject land was conducted by the departmental
officials of Revenue, Forest and Survey & Land records on 31.01.2025, 07.02.2025
and 10.02.2025 by issuing prior notice to the pattadars. The joint survey team have
concluded the following findings.
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1. As per the Mangalampeta Forest Gazette Notification dated: 16.09.1968, an
enclosure area of Ac.75.74 cents (or 76 acres) was permitted. However, on-ground
observations, all the four pattadar’s land under possession has been fenced as a
single property, which measures to an extent of Ac.103.98 cents, resulting in an
encroachment of forest land to an extent of Ac.32.63 cents i.e. the area under
enjoyment and possession of the pattadars beyond the enclosure boundary
prescribed in the Gazette of Mangalampeta Reserve Forest. It is also observed
that out of the 26 cairn numbers describing the enclosure boundary as per the
forest gazette, 15 cairn numbers fall inside the fencing area (area under enjoyment
and possession of the pattadars).

. In addition to this, the joint survey team have noticed deviation in the alignment of
the Right of Way.

. Unauthorized use of Forest Resource - digging of borewell inside the forest area

to supply water to the farmland in the enclosure without due permission.

Finally, as verified from the revenue & forest records and as per field survey in the

subject land, the joint survey team have concluded that the above pattadars have

encroached the forest land to an extent of Ac.32.63 cents (beyond the enclosure

boundary) in Mangalampeta Reserve Forest, which was notified U/s 15 of A.P. Forest
Act’ 1967 vide G.O. Ms. No. 1856, Food & Agriculture (Forest-Ill) dated: 16.09.1968.

Encl : Survey Map
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District : Chittoor

Mandal : Pulicherla

MAP SHOWING ENCLOSURE AND THE AREA UNDER POSSESSION
OF THE PATTADAR IN MANGALAMPETA RESERVE FOREST

Village No : 108

Village Name : Mangalampeta
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- ENCLOSURE BOUNDARY EXTENT - AC:76.74 - POINTS 1TO 26

- FENCING BOUNDARY EXTENT - AC:103.98 - POINTS 1 TO 161

- AREA OF ENCLOSURE OUTSIDE THE FENCING - AC 5.39

- AREA OF ENJOYMENT AND POSSESSION BEYOND ENCLOSURE - AC 32.63

< ondd [ph

(Sri Mohammad Shafi)
Forest Section Officer
Mangalampeta Section
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District : Chittoor

MAP SHOWING RIGHT OF WAY AND EXISTING ROAD

Mandal : Pulicherla

IN MANGALAMPETA RESERVE FOREST

Village No : 108

Village Name : Mangalampeta

NO.107
GADDAMVARIPALLI

MUNGILIPATTU
RESERVED FOREST
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MUNGILIPATTU
RESERVED FOREST
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h District Survey & Lan
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g# .Mark:rfdaiah) (Sri K. Thomas mar)

Mandal Surveyor,
Pulicherla

(Sri Mohammad Shafi) (
Forest Section Officer
Mangalampeta Section

————— - TIE LINE RUNS FROM CAIRN 167 TO ENCLOSURE AS PER GAZETTE - 2413 KM

—— - EXISTING ROAD RUNS FROM CAIRN 167 TO ENCLOSURE - 2.50 KM

- MANGALAMPETA R.F. BOUNDARY
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(Sri Sumit Kumar, 1AS)
Collect District Magistrate,
Chittoor

g‘:mt. S. Bharani, IFS)
istrict Forest Officer,
Chittoor

—

Ll L% Lo
(Sri V.N. Manikanta Chahdolu, IPS]
Superintendent of Police,
Chittoor
n

/---\

ildar,
Pulicherla Mandal

Forest Range Officer,
Chittoor East Range
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SATELLITE IMAGE OF FENCED AREA WHICH IS UNDER THE POSSESSION OF PATTADARS
IN MANGALAMPETA RESERVE FOREST

4




Rc.No.07/2025/FRO-CE 4) ‘ K~ Office of the Forest]aén@en@tguzéer,
Date:11.03.2025 M

GOVERNMENT OF ANDHRA PRADE__SF%)’JA ——— ‘QN
FOREST DEPARTMENT 2~ \

\'\,L ‘)1‘ ¢ 1'

Chittoor East 'Rgnge, Chittoor. .~
EVICTION NOTICE g W

The pattadars in the address entry are informed that the Government of Andhra

Pradesh vide Memo No. 2700219/A1/SC.D/2025 dated 29.01.2025, constituted a
committee comprising the Collector & District Magistrate, Chittoor, Superintendent of
Police Chittoor, and the Conservator of Forest, Anantapur, to conduct a joint inspection
of the lands due to the severity of the allegations, in response to the adverse news article
published in Eenadu Daily on 29.01.2025. Accordingly, the departimental officials have
made the following observations :

1. As per the Mangalampeta Forest Gazette Notification dated: 16.09.1968, an

enclosure area of Ac.75.74 cents (or 76 acres) was permitted.

2. As seen from the EC for Sy. No of 295 and Sy No: 296, it is observed that the land

to an extent of Ac.75.74 cents was purchased by the pattadars in the address
entry, as detailed below :

|

Nc;. Name of the pattadar From whom purchased Doc:'t;rtl;ent Sy. No. ﬁgg}é;:
1 | Sri Peddireddy Mithun | Sri Desi Reddy Chengareddy 30.12.2000 | 295/1C 11.00
Reddy 01.01.2001 | 295/1C 10.00
2 | Sri Peddireddy Smt. Desi Reddy Mangamma 30.12.2000 | 295/1A 15.00
Laksmu Reddy
3 | Smt. Peddireddy Desireddy Sreeramulu reddy 01.01.2001 | 295/1B 10.80
Indiramma Sri Desi Reddy Sarveswara Reddy | 01.01.2001 | 295/iD | _ 0.89
Sri Desi Reddy Sarveswara Reddy 01.01.2001 | 296/1 9.11
4 | Sri Peddireddy Sri Challa Kupparamaiah,
Dwaraknatha Reddy | Smt. Enamandram Lakshmi
Devamma, Sri Enamandram 02.02.2001 | 296/2 18.94
Sivakumar, and Sri Enamandram
Sivaram
Total : | 75.74 |

3. As per Manual RoR-1B Register, the lands in Sy.No. 295 and Sy.No. 296 total

extent of Ac.75.74 cents were mutated in the names of pattadars 1. Sri Peddireddy
Mithun Reddy, 2. Sri Peddireddy Ramchandra Reddy, 3. Peddireddy
Dwarakanatha Reddy and 4. Smt. Peddireddy Indiramma on 16.02.2006 and
issued manual PPB/TD, signed by Tahsildar, and TD countersigned by RDO.

In this regard, a joint survey of subject land was conducted by the
departmental officials of Revenue, Forest and Survey & Land records on
31.01.2025, 07.02.2025 and 10.02.2025 by issuing prior notice to the pattadars.
The joint survey team have concluded the following findings.

1. As per the Mangalampeta Forest Gazette Notification dated: 16.09.1968, an

enclosure area of Ac.75.74 cents (or 76 acres) was permitted. However, on-ground
observations, all the four pattadar's land under possession has been fenced as a
single property, which measures to an extent of Ac.103.98 cents, resulting in an
encroachment of forest land to an extent of Ac.32.63 cents i.e. the area under
enjoyment and possession of the pattadars beyond the enclosure boundary
prescribed in the Gazette of Mangalampeta Reserve Forest. It is also observed
that out of the 26 cairn numbers describing the enclosure boundary as per the
forest gazette, 15 cairn numbers fall inside the fencing area (area under enjoyment
and possession of the pattadars).
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2. In addition to this, the joint survey team have noticed deviation in the alignment of
the Right of Way.

3. Unauthorized use of Forest Resource - digging of borewell inside the forest area
to supply water to the farmland in the enclosure without due permission.

Hence, it has come to the notice of the undersigned that the pattadars in the address
entry have committed encroachment of forest land to an extent of Ac. 32.63 cents in
Mangalampeta Reserve Forest which was notified U/s 15 of A.P. Forest Act’ 1967 vide
G.O. Ms. No. 1856, Food & Agriculture (Forest-lll) dated: 16.09.1968. Hence, the
pattadars in the address entry are hereby directed to show cause within (15) days from
the date of receipt of this notice, as to why she/he should not be evicted from the said
encroached forest land of Ac. 32.63 cents beyond the enclosure area and the property
thereon should not be confiscated to the Government under the provisions of Andhra
Pradesh Forest Act, 1967. It is further informed that the Forest Department will initiate
erection of forest boundary pillars around the enclosure and hence the pattadars in the
address entry are also directed to remove the fencing laid in the encroached forest
land beyond the enclosed area immediately.

If no reply is received within the above mentioned period of time, it will be deemed
that the pattadars in the address entry have no explanation to offer and it will be deemed
acceptance of encroachment of the land under control of Forest Department,
Government of Andhra Pradesh,.and further action will be taken by the undersigned as
per provisions of the Andhra Pradesh Forest Act, 1967 and Rules made thereunder.

Receipt of this notice should be acknowledged.

A— g n\ge[ 209¢—
Encl: Joint survey Report Forest Range'Officer

along with maps Chittoor East Range
Chittoor

To

1) Dr. Peddireddy Ramachandra Reddy, S/o Lakshmu Reddy, R/o D.No. 10-34, Maruthi
Nagar, M.R. Palli, Tirupati.

2) Smt. P. Indiramma, W/o P. Bhaskar Reddy, R/o D.No. 10-34, Maruthi Nagar, M.R.
Palli, Tirupati.

3) Sri P. Midhun Reddy, S/o Dr. P. Ramachandra Reddy, R/o D.No. 10-34, Maruthi Nagar,
M.R. Palli, Tirupati.

4) Sri P. Dwarakanath Reddy, S/o Lakshmu Reddy, R/o D.No. 10-34, Maruthi Nagar,

M.R. Palli, Tirupati.
Apy submitted to the District Forest Officer, Chittoor for favour of kind information and
necessary action.
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FLOOR LEADER, YSRCP (L.S.)

' @V, Midhun Reddy

¢ MEMBER OF PARLIAMENT, LOK SABHA
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MEMBER
*STANDING COMMITTEE ON FINANCE
*CONSULTATIVE COMMITTEE ON HOME AFFAIRS

Date: 26.03.2025

Shif{ad
Chittoor

T e

Sub: Reply to Eviction Notice vide Rc.No.07/2025/FRO-CE dt.11.03.2025 —
Reg.

Ref: 1) Eviction Notice vide Rc.No.07/2025/FRO-CE dt.11.03.2025
2) W.P.No.3600 & 3601 of 2025.

Respected Sir,

| received the 1% reference cited notice on 13.03.2025. | have gone
through the contents of the same and | deny all the allegations levied unless
specifically admitted herein. | am submitting the following reply on behalf of
myself and my father, Sri Dr.P.Ramachandra Reddy as he is suffering from a
wrist facture and is not in a position to make signature.

1. Admittedly, myself, my father Sri Dr.P.Ramachandra Reddy, my paternal
uncle Sri P.Dwarakanath Reddy and my aunt Smt. P.Indiramma (herein after
referred to as my family members) are the owners and possessors of lands
admeasuring Ac.75.74 Cents only situated in SyNo0.295 and 296 at
Mangalampet Village, Pulicherla Mandal, Chittoor Distrcit. Before going any
further, | emphatically deny the allegation that all of us are in possession of
Ac.103.98 cents and that out of the said land, an extent of land admeasuring
Ac.32.63 cents cents has been encroached.

2 In view of a Notice Coor-5/484751/2025 dt.31.01.2025 and Coor-
5/484751/2025 dt.08.02.2025 issued by the Collector and District Magistrate,

Chittoor District to each of us proposing to conduct a joint survey, we filed
W.P.Nos.3600,3601,3693,3694 of 2025 before the

17502, Andhra Pradesh. Mob = +91-8491045445

355, Church Road, Maruthi Nagar, ﬁrupaﬂ~%8



N .'q, vV Midhun Re d‘@ FLOOR LEADER, YSRCP (L.S.)
» MEMBER OF PARLIAMENT, LOK SABHA
$ F RAJAMPET CONSTITUENCY
A ~  ANDHRA PRADESH

MEMBER
*5TANDING COMMITTEE ON FINANCE
*CONSULTATIVE COMMITTEE ON HOME AFFAIRS

Hon'ble High Court challenging the said Notice Coor-5/484751/2025
dt.31.01.2025 and Coor-5/484751/2025 dt.08.02.2025 inter alia challenging the
competence of the said authority in seeking to conduct survey. Principal Chief
Conservator of Forest and Head of Forest Force has been arrayed as 4th
respondent. So also, the other family members filed W.P.No.3601 of 2025,
W.P.N0.3693 of 2025 and W.P.No.3694 of 2025 respectively, After hearing the
parties, the Hon'ble High Court through Order dated 13.02.2025 has directed
the parties therein including the Forest Department to file their respective
counter within two weeks and further the Hon'ble High Court was also pleased
to interdict the respondents therein from taking any coercive actions except in
accordance with Law. The fulcrum of challenge in the said writ petition is the
competence of the authorities in conducting survey. A copy of the affidavit filed
in support of the said W.P.s is attached herewith for your ready reference. For
brevity, the contents of the same may be read as part and parcel of this
explanation. Despite clear directions from the Hon'ble Court to file counters, no
counters have been filed to this day by any of the respondents including the
Forest Department.

3. As the very legality of the alleged surveys dated 07.02.2025 and
10.02.2025 are under the judicial scrutiny of the Hon'ble High Court, the surveys
allegedly conducted on 31.01.2025, 07.02.2025 and 10.02.2025 would not only
amount to violation of the Orders of the Hon'ble High Court but also not binding
on us. Instead of contesting the matter by filing the counters and inviting the
Judgment of the Hon'ble High Court, you have issued the reference 1% cited
notice to us thereby seeking to render the issue raised in the above Writ
Petitions infructuous, which cannot be countenanced, either in law or facts.

358, Church Road. Maruthi Nagar, Tirupati-817502, Andhra Pradesh, Mob ; +91-0401045445
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"L PV Midhun q@af@ FLOOR LEADER, YSRCP (L.5.)
.MEMBER OF PARLIAMENT, LOK SABHA
RAJAMPET CONSTITUENCY
4B ANDHRAPRADESH

MEMBER
*STANDING COMMITTEE ON FINANCE
*CONSULTATIVE COMMITTEE ON HOME AFFAIRS

wrwdy e

4, As evident from the contents of the reference 1% cited notice, there s
reference to the alleged surveys conducted on 31.01.2025, 07.02.2025 and
10.02.2025. No notice was issued to us in respect of the alleged survey on
31.01.2025. As regards the surveys allegedly conducted on 07.02.2025, we
have specifically addressed respective letters, all dated 04.02.2025 seeking
time for the reasons mentioned therein, which are genuine. No orders were
passed on the said representation. To our further dismay, another notice dated
08.02.2025 was sent to one of my father's associate on whatsapp on
08.02.2025 alleging that a part survey was conducted on 07.02.2025 and that
further survey would be conducted on 10.02.2025. In the said notice, it was
falsely alleged that there was participation from our side in the survey allegedly
conducted on 07.02.2025. We reiterate that we did not participate in the said
survey. Even the survey allegedly conducted on 10.02.2025, we did not
participate. In fact, on 10.02.2025, we filed the above mentioned W.P.s and as
such, the Hon'ble High Court is seized of the issue raised in the reference 1%
cited notice. Therefore, proceeding against us basing on the reference 1% cited
notice, not only amounts to overreaching the Orders of the Hon'ble High Court
but also amounts interfering with the administration of justice, which is
contemptuous attracting the provisions of Contempt of Courts Act.

Thus, viewed from any angle, the alleged surveys and issuance of the
reference 1* notice basing on such alleged surveys is totally unsustainable in
the eye of law.

D Our consistent case has been that the hasty conduct of surveys was not
bonafide and the same is fraught with malafides and political vengeance. There

is gross viclation of principles of natural justice.

355, Church Road, Maruthi Magar, Tirupati-517502, Andhra Pradesh, Mob.: +91-5491045445
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= MEMBER OF PARLIAMENT, LOK SABHA

@V, Midhun Reddy

FLOOR LEADER, YSRCP [L.5.)

MEMBER
*STANDING COMMITTEE ON FINANCE
sCONSULTATIVE COMMITTEE ON HOME AFFAIRS

te deviation in the right of way, it is

RAJAMPET CONSTITUENCY
ANDHRA PRADESH

(c) With regard to the a1|egati '
submitted that the road has been laid by the Government pursuant to
the proceedings in Ref.No.EFS02-15034/21/2022 dt.27.06.2022. Me
or my family members have no role in the laying of the road, in view
of the same any allegations cannot be attributed to us.

(d) With regard to the allegation digging of borewell inside the forest area.
it is submitted that no borewell is dug by us in the forest land. Even
otherwise when the boundaries of the forest land itself are in question,
the gquestion of placing reliance on such survey cannot be
countenanced.

(e) The present eviction notice dt.11.03.2025 is not traceable to any
provision of law nor the said notice mentions the same. Without
mentioning the same, we would not be in a position to deal with the
same.

(f) The joint survey report enclosed with the eviction notice dt.11.03.2025
specifies that the Government of Andhra Pradesh vide Memo.
No.2700219/A1/SC.D/2025, General Administration (SC.D) Dept. dt
28.01.2025 has constituted a Committee comprising of the Collector
& District Magistrate Chittoor, Superintendent of Police, Chittoor and
the Conservator of Forests, Ananthapuram to conduct a joint
inspection of the lands. However, the Survey is not conducted by the
constituted Committee, as the Conservator of Forest did not take part
in the alleged survey, the same is evident from signatures of the
officials on the alleged joint survey report and maps enclosed, First of
all, the said Committee itself lacks sanctity and even assuming without
admitting that the same is a valid one, one of the member of the
purported Committee is not party to it. In the absence of any power to
further sub delegate, the absence of the Conservator of Forest,
Anantapur and not signing the said report would establish that the

same is a illegal report.

355, Church Road, Maruthi Nagar, 'ﬁmpati-zz‘:-j]?sﬂz. Andhra Pradesh, Mob.. +81-2481045445
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FLOOR LEADER, YSRCP (L.S.)

V. Midhun Reddy

MBER OF PARLIAMENT, LOK SABHA MEMBER
RAJAMPET CONSTITUENCY *STANDING COMMITTEE ON FINANGE
ANDHRA PRADESH *CONSULTATIVE COMMITTEE ON HOME AFFAIRS

The said stand of ours stands subsm%?ed for the reason that the reference
1% cited notice has been given based on alleged surveys, to which we are not
parties to the same and even the said surveys, on the face of it, establish the
malafides in seeking to implicate us. The reference 1% cited proceedings are ex
facie in total violation of law for the following reasons:

(a) The present survey is in contravention to the Survey and Boundaries
Act, 1923, as the Act contemplates for fixating the boundaries of the
disputed lands. Whereas you and other authorities measured the
lands without fixating the boundaries first. It is needless to mention
that, unless clear boundaries are determined, the question of deciding
on the area of encroachments does not arise. The joint survey report
is silent as to what method has been used to survey the land. in this
context it is relevant to mention that initial survey for said lands was
conducted in 1960's during the proceedings before the Forest
Settlements Officer and Assistant Settlement Officer. The
techniques/methods of survey used then were indigenous and not as
accurate as that of the present day, in view of the same there is a
probability for variance in the extent of land. It is a settled principle of
law that boundaries prevail over extent, in view of the same you and
your authorities ought to have determined the boundaries first instead
of going by the extent of area. As such the allegation of encroaching
Ac.32.63 cents cannot be countenanced,

(b) Evidently, the initial survey was conducted by using 26 points but
whereas now, you and your authority has used 161 points to
determine the land. It is settled procedure that for surveying, the
authorities have to go by the initially fixed points but not by creating
new points. The survey report is silent as to how and why the
authorities have determined 161 points for surveying. In view of the

same the joint survey is unilateral and is invalid in the eye of law.

355, Church Road, Maruthi Nagar, Tirupati-517502, Andhra Pradesh, Mob.: +91-9491045445
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" :P.V. MIDHUN REDDY

- MEMBER OF PARLIAMENT, LOK SABHA
RAJAMPET CONSTITUENCY
ANDHRA PRADESH

FLOOR LEADER, YSRCP (L.S.)

MEMBER
*STANDING COMMITTEE ON FINANCE
*CONSULTATIVE COMMITTEE OMN HOME AFFAIRS

(@) It is submitted that the eviction notice on one hand calls for an
explanation and on the other hand directs me and my family members
to "remove the fencing laid in the encroached forest land beyond the
enclosed area immediately”. This itself establishes the predetermined
mind of the Authority to falsely implicate us and thus, the reference
cited notice is an Order in the cloak of eviction notice. As such the
same is violative of principles of natural justice.

In light of the above-mentioned it is brought to the notice of your authority
that all proceedings pursuant to the alleged survey report including the eviction
notice dt.11.03.2025 has to be dropped forthwith by virtue of the orders of the
Hon'ble High Court of AP in W.P.Nos. 3600,3601,3693,3694 of 2025
dt.13.02.2025.

Enclosures:

1) Interim Order in W.P.Nos. 3600,
3601,3693,3694 of 2025 dt.13.02.2025
2) Writ Affidavits
3) Notice to Collector, Chittoor dt.19.02.2025 '
4) Reply Notice to Collector, )
Chittoor dt.04.02.2025 g
5) Proceedings of Forest Department X
Ref.No.EFS02-15034/21/2022 Q ‘&5\\&\3\1\ m a

dt.27.06.2022 (P.V MIDHUN REDDY)

5, Gurudwara Rakab Ganj Road Mew Delhi - 110001 | E-mail; midhun.reddy@sansad.nic.in, Tel: 011-23022534
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HIGH COURT OF ANDHRA PRADESH AT AMARAVATHI

o\
W.P.Nos.3600, 3601, 3693 & 3694 of 2025
PROCEEDING SHEET
3l Office
No i DATE ORDER Note 1
| 13.02.2025 | GRKP, J |

Heard Sri C.V. Mohan Reddy, learned Senior
Counsel representing on behalf of Sri Kalla Guna
Sekhar, learned Counsel for the Writ Petitioners and
Sri D. Srinivas, learned Advocate General for
Respondents.

2. Let Counter Affidavit be filed within two
weeks. One week thereafter for filing Rejoinder, if
any.

3. There shall be a direction to the Official
Respondents to follow the due proacess of law, if any
coercive action is sought to be taken.

4. List the matter on 06.03.2025.

GRKP, J

JKS
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> IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
v AT AMARAVATI

W.P.No 3600 OF 2025

Between:

1. P.V.Midhun Reddy
S/o. Dr.P.Ramachandra Reddy
Aged about 47 Years, Occ: Member of Parliament
R/o D.No.10-34, Maruthi Nagar
MR Palli, Tirupathi.

...Petitioner
AND
o The State of Andhra Pradesh
Rep. by its Principal Secretary
Revenue Department, Secretariat building,
Velagapudi, Guntur District.

2 The Collector and District Magistrate
Chittoor District

3. The Tahsildar, Pulicherla Mandal
Chittoor district

4. Principal Chief Conservator of Forest & Head of Forest Force.
Aranya Bhavan, P.V.S.Land Mark,
Near APIIC Towers, Mangalagiri,
Guntur District-522503 ...Respondents

AFFIDAVIT
| P.V.Midhun Reddy, S/o. Dr.P.Ramachandra Reddy, Aged about 47

Years, Occ: Member of Parliament, R/o D.no.10-34, Maruthi Nagar, MR Palli,

Tirupathi, do hereby sincerely and solemnly affirm and state on oath as follows:

1. | am the petitioner herein and as such | am well acquainted with the facts

of the case.
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2. The present Writ Petition is filed aggrieved by the action of the
Respondents in hastily issuing notices to survey, which is without any basis
thereby seeking to interfere with the possession of petitioner's land to Ac.11.00
cents and Ac.10.00 cents in Sy.No.295/1C situated at Mangalampeta Village,
Pulicherla Mandal, Chittoor District as the same is violative Article 14,21 and

300A of the Constitution of India.

3. It is submitted that | am the Member of Parliament from Rajampet
Constituency. It is submitted that | have purchased land to an Ac.11.00 cents
and Ac.10.00 cents in Sy.No.295/1C situated at Mangalampeta Village,
Pulicherla Mandal, Chittoor District from Sri.D.Changa Reddy, S/o Desireddi
Chinnappa Reddy vide registered sale deed no. 2345/2000, dt.29/12/2000 and
deed no.1/2001 on 30.12.2000, respectively. Pursuantly | was issued with
pattadar passbook vide Kata No.575. Similarly, my grandfather Sri.P.Lakshmu
Reddy has purchased land to an Ac.15.00 cents in Sy.No.295/1A situated at
Mangalampeta Village, Pulicherla Mandal, Chittoor District from Sri
D.Mangamma, W/o D.Venkatreddy vide registered sale deed no. 2346/2000,
dt.29/12/2000. Upon purchase of the same, my grandfather was in possession
and enjoyment of the same. He has developed the land by incurring huge

expenditure.

4. Itis submitted that my uncle (P.Dwarakanath Reddy) has purchased land
to an Ac.18.94 cents in Sy.No.296/2 situated at Mangalampeta Village,

Pulicherla Mandal, Chittoor District from Sri Challa Kuppu Ramaijah and Smt.
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_a Lakshmi Devamma,(they are the Son and Daughter of Sri Kuppu Ramaiah) vide
registered sale deed no. 139/2001, dt.02/02/2001. Pursuantly he was issued
with pattadar passbook vide Kata No.578, where in the survey number is
wrongly mentioned as 296/1B. My aunt (P.Indiramma) has purchased land to
an Ac.10.80 cents in Sy.No.295/1B: Ac.0.89 cents in Sy.No.295/1D and
Ac.9.11 cents in Sy.No.296/1 situated at Mangalampeta Village, Pulicherla
Mandal, Chittoor District from Sri D.Sriramulu Reddy and Sri D.Sarveswara
Reddy (who are the sons of Sir Changa Reddy), vide registered sale deed no.
2347/2000, dt.29/12/2000 and deed no.2/2001, dt.30.12.2000, respectively.
Pursuantly she was issued with pattadar passbook vide Kata No.577.
Respective vendors have handed over the possession of the respective extents
of land on the date of purchase and all the purchasers are in continuous
possession and enjoyment of the same since then. Upon demise of my
grandfather, the said land of Ac.15 cents in Sy.No.295/1A devolved upon my
father and revenue records were mutated in his name and pattadar passbook
s Issued vide kata no.738. The total land extent being owned by us in
Sy.No.285 and 296 is Ac.75.74 cents. Since the dates of respective
sale/mutation, we have been in peaceful possession and enjoyment of our

respective lands without out any disturbance.

5. It is submitted that our respective vendors represented that prior to
declaring the forest situated in Chittoor as Reserved Forest, the Government
has issued notification on 31.05.1962 under Section 4 of the Indian Forest Act,

1927. Subsequently a proclamation of the proposed lands to be included in the
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L feserve forest was made on 15.06.1964. Pursuant to the same my vendors®
predecessors in title (namely: D.Venkatreddy and C.Kupparamaiah) has made
an objection stating their lands were include in the published gazette and was
considered by the Forest Settlement Officer vide. Proceedings in Ref.B.1421/6.
An enquiry was conducted considering various evidences and vide orders
dt.03.08.1965 issued under Section 10 of the Act, it is held that Land to an
extent of Ac.75.74 cents is a patta land. However, as the patta lands were
scattered across the forest in different plots. So, a proposal was made to give
the whole extent in one plot. The Petitioners therein has consented and

subsequently the Assistant Conservator of Forest has also agreed for the same.

6. It is submitted that that Sri D.Venkatreddy and Sri C.Kupparamaiah has
applied before the Assistant Settlement Officer, Chittoor vide.C.S.No. 50 and
88/11(a)/65 under Section 11(a) of the Andhra Pradesh Estates (Abolition and
Conversion into Ryotwari) Act, 1948 seeking ryotwari pattas for their Jand
holding to an extent of Ac.75.74 cents. The Assistant Settiement Officer,
Chittoor after due enquiry and note of the order of the Forest Settlement Officer
dt. 03.08.1965 has allowed the claim for issuance of Pattas vide orders

dt.05.09.19686.

7. It Is submitted that the Government of Andhra Pradesh has issued
GO.Ms.No.1850, dt.16.09.1968 under Section 15 of the Andhra Pradesh Forest

Act, 1967, declaring the boundaries of the reserved Forest where it has
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_aobserved the existence of the subject land of Ac.75.74 cents and also

acknowledges the existence of cart track till the said lands.

8. It is submitted that a Suo Moto revision against the order of the Assistant
Settlement Officer, Chittoor dt.05.09.1966 was initiated before the Director of
Settlements, Hyderabad vide R.P.No.1 of 1975. The Director of Settlements
vide orders dt.19.11.1981 has affirmed the decision of the Assistant Settlement
Officer, Chittoor, confirming the eligibility of pattas to an extent of Ac.75.74 cenis
in Sy.No.295 and 296 of Mangalampeta Village. Hence the title over the said
lands has become absolute in favour of D.Venkatreddy and Sri

C.Kupparamaiah who are my vendors ancestors.

9. It is submitted that the Principal Chief Conservator of Forests & Head of
Forest Force has issued proceedings vide. Ref.no.EFS02-15034/21/2022
dt.27.06,2022 according permission for the upgradation of the earthen road to
BT road from Mangalampet-Kothapeta R&B to Elukadhoonipeta Beat,
Mangalampet Section. A conjoint reading of this proceedings along with the
Gazette dt.16.09.1968; Proceedings of the Forest Settlement Officer in
Ref.B.1421/6 dt.03.08.1965; Proceedings of Director of Settlements in
R.P.No.1 of 1975 dt.19.11.1989 along with our Sale Deeds and Pattadar

Passbooks would clearly establish my clear right and title over the subject land.

10. While the situation was as described, Eenadu Daily News Paper on
29.01.2025 has published an article titied "Adavilo Akrama Samrajyam’ by

falsely alleging that me and my family members have encroached the forest
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~+land to an extent of Ac.75.74 cents. It was further alleged that in the FMB
records the existing private land is only Ac.23.69 Cents but whereas in
registration it is shown as Ac.43.8 Cents and in Adangal as Ac.75.74 Cents. A
bare perusal of the article makes it clear that the Eenadu Daily News Paper has
made the said allegation basing on the FMB records of the year 1952. As stated
above, several proceedings and GO were issued since 1965 making clear that
land to an extent of Ac.75.74 cents are patta lands, Without considering the
subsequent proceedings, the Eenadu Daily News Paper, which is inimically
disposed against me, has published a false, distorted and baseless article
against me and my family alleging encroachment. In fact, my father filed a
defamation suit vide OS.No.58 of 2024 on the file of Learned IX Additional
District Court, Chittoor for damages of Rs.50 Crores for publishing a false news
article against him alleging my involvement in a fire accident at RDO Office,
Madanapalli. As such, the said news paper has an axe to grind against us and
they are continuing their tirade against him and us as were are his family

members by publishing false and defamatory arlicles.

11.  While so, to my utter consternation, | received a Notice dated 31.01.2025
in Coor - 5/484751/2025 on 03.02.2025 from the 2™ respondent stating that the
Government has constituted a commitiee on 29.01.2025 to investigate on the
allegations published in the newspaper mentioned above to conduct joint
inspection of the land and submit report to the Government. It is alleged that the
lands in Sy.No.295 and 296 of Mangalampeta Village of Pulicherla Mandal need

to be inspected jointly with the forest and revenue authorities in order to find out
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and fix the exact boundary between “land in enclosure” and forest land on
07.02.2025 by 10.00 am. The said notice was served upon me, my father, my
father's brother and my aunt. A reading of the said notice basing on a
newspaper item published in Eenadu daily on 29.01.2025 is fraught with bias
and malafides and for this precise reason, a vague notice has been given by
the 2nd respondent without even conducting a preliminary enquiry about the
alleged encroachment. Notice does not give any details except for referring to
the newspaper article and it is reiterated that the said publication has no basis.
The said notice is not revealing the extent of property to be inspected jointly, It
is not mentioned under which provision of law a commitiee has been
constituted, what is the authority of such Committee and as to under what
provision of law, the said notice has been given or under what authority of law,
the said Committee can function. As such, no inspection can be conducted
basing on such vague and illegal notice. Thus, issuance of such notice itself is
ultra vires of this Authority's power and not traceable to any provisicn of law.
The notice is silent as to the proposed survey is for an extent of Ac.75.74 cents
or Ac.23.69 cents as per the article published in Eenadu Daily News Paper and
sought for clarification of the notice dt.31.02.2025. Be that as it may, as my
presence at the designated time and place was too short and | would not be in
a position to attend and at any rate, the said notice is vague and
incomprehensible. Therefore, | had sent a legal notice dated 04.02.2025 calling

upon the 27 respondent to defer the survey till the issues raised by me in the
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~*said notice are addressed. For brevity, the contents of the same may be read

as part and parcel of this affidavit.

12. It is submitted that the said notice was served upon the 2™ respondent
on 05.02.2025 and | was under the bonafide impression that the 2" respondent
would act upon the contents of my legal notice and accordingly, defer the
proceedings till clarifications are given. However, there was no response to my
notice. Surprisingly, the respondents swarmed my land on 07.01.2025 and
started conducting unilateral survey, without even reference to my legal notice.
After issuance of the said legal notice, there was no order or proceeding dealing
with the contents of my legal notice nor there was any correspondence from the
2" respondent rejecting my request for deferment and furnishing of data

mentioned therein.

13. It is submitted that on 08.02.2025, through whatsapp a notice in Coor-
5/484751/2025 dt.08.02.2025 was received by one of the associate of my
father. To my surprise, through the said notice, the 3™ respondent alleges that
a survey was conducted on 07.02.2025 in the presence of my representatives
and that during the field survey, few points necessary to do the survey could not
be identified on the field and that a follow up joint survey by the Forest and
Revenue authorities will be scheduled on 10.02.2025. The contents of the said
notice are fraught with falsities and distortions. There was no representative
from my side, who has been deputed for the above purpose. When | have

specifically requested for the data to be provided and asked for deferment of
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_a~the survey till the same is provided, the question of my representative
participating in the survey does not arise. Unfortunately, mischief is being
played by the respondents to legitimize their illegal survey, which cannot be
countenanced, either in law or on facts. In fact, the said notice was sent through
whatsapp on 08.02.2025 to associate of my father. Such service is not a valid
service of notice, as held by the Hon'ble Apex Court. As such the same could
not be considered as a valid service of notice and such action is in total violation
of principles of natural justice. It is further submitted that none of my authorised
representatives were present at the time of alleged survey on 07.02.2025, only
the regular employees of our farms were present doing farming works. The
conducting of survey again on 10.02.2025, without serving proper notice on me

clearly shows the predetermined mind of the official respondents.

14. 1t is submitted that the above chronology of events clinchingly establish
that the whole genesis of survey basing on a false paper publication and without
even conducting a preliminary enquiry is a schematic attempt to deprive me of
my property, of which | have been possession for more than two and half
decades. The alacrity with which a so called Committee was constituted and
survey is being done smacks of malafides and arbitrariness, Basing on a false
article published by a newspaper, constitution of a committee and conducting a
survey on such a war footing basis speaks volumes of the official respondents’
intentions to harass, intimidate and deprive me of my property and evidently,
the same is politically motivated. Issuance of such a vague and baseless notice,

which does not even refer to the provision of law, violates my constitutional right
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. guaranteed under Art.300-A of the Constitution of India and amounts to

interference with his enjoyment over the same.

15. It is submitted that | also came to know that basing on the above false
article dated 29.01.2025, the Hon'ble National Green Tribunal has sug motto
initiated enquiry in this regard. Without even awaiting any orders of the Hon'ble
Tribunal and without even waiting for any adjudication to take place by the
Hon'ble Tribunal, the respondent no.2 and 3 are acting hastily, which is

obviously motivated by political vengeance against me and my family members.

16. It is respectfully submitted that the 2nd and 3™ respondents are openly
proclaiming that by virtue of the survey done by them, which is ex facie illegal
and arbitrary, they are going to dispossess us from our property. First of all,
conducting such survey basing on a newspaper publication, which is totally
based on incorrect and false information, itself is illegal and secondly, such
unilateral survey is not permissible in law and thirdly, basing on such illegal
survey, the respondents cannot interfere with our possession and enjoyment
over my land. Despite such glaring illegalities, the respondents 2 and 3 are
scheming to use their power to forcibly dispossess me, which is illegal and

cannot be countenanced, either in law or on facts.

17.  Under the above circumstances, | have no alternative remedy and have
therefore sought relief under the extraordinary jurisdiction of this Hon'ble Court,

invoking Article 226 of the Canstitution. | have not filed any other Writ, Suit or
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~*direction before any authority or Court for the relief sought for in the present

Writ Petition.

Pending disposal of this writ petition, it is therefore prayed that this
Hon'ble Court may be pleased direct the respondents not to interfere with the
peaceful possession of the petitioner's land admeasuring Ac.11.00 cents and
Ac.10.00 cents in Sy.No.295/1C situated at Mangalampeta Village, Pulicherla
Mandal, Chittoor District and pass such orders as are deemed fit and proper in

the circumstances of the case.

Pending disposal of this writ petition, it is therefore prayed that this Hon'ble
Court may be pleased to stay all further proceedings pursuant to Notice in Coor-
5/484751/2025 dt.31.01.2025 and Coor-5/484751/2025 dt.08.02.2025,
including acting upon such surveys and pass such orders as are deemed fit and

proper in the circumstances of the case.

For the reasons stated above, it is respectfully prayed that this Hon'ble
Court may be pleased to issue an appropriate writ, direction, order, or orders,
particularly in the nature of a Writ of Mandamus, declaring the notice Coor-
5/484751/2025 dt.31.01.2025 and Coor-5/484751/2025 dt.08.02.2025 issued
by the 2™ respondent as illegal, arbitrary and violative of Article 14, 21 and 300A
of the Constitution of India and consequently set aside the same and direct the
respondents to not interfere with the petitioner's possession over the lands to
an extent of Ac.11.00 cents and Ac.10.00 cents in Sy.N0.295/1C situated at

Mangalampeta Village, Pulicherla Mandal, Chittoor District and pass such other
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order or orders as this Hon'ble Court may deem fit and proper in the

circumstances of the case.

Sworn and signed before me
on this the day of February, 2025. Deponent

Advocate:

VERIFICATION

| P.V.Midhun Reddy, S/o. Dr.P.Ramachandra Reddy, Aged about 47
Years, Occ: Member of Parliament, R/o D.no.10-34, Maruthi Nagar, MR Palli,
Tirupathi, do hereby verify and state that the contents of the Affidavit filed in
support of the Writ Petition are true to my personal knowledge, facts are true to
my knowledge based on information and on records and believed to be correct
and those of last para's are based on legal advice believed to be correct.

Hence, verified on this the day of February, 2025,

Counsel for the Petitioner Deponent
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATI

W.P.No 360 OF 2025
Between:

Dr.P.Ramachandra Reddy

S/o. Lakshmu Reddy, Aged about 73 Years
Occ: Member of Legislative Assembly

R/o D.no.10-34, Maruthi Nagar

MR Palli, Tirupathi.

...Petitioner
AND

1. The State of Andhra Pradesh
Rep. by its Principal Secretary
Revenue Department, Secretariat building,
Velagapudi, Guntur District.

Z The Collector and District Magistrate
Chittoor District

3. The Tahsildar, Pulicherla Mandal
Chittoor district

4. Principal Chief Conservator of Forest & Head of Forest Force.
Aranya Bhavan, P.V.S.Land Mark,
Near APIIC Towers, Mangalagiri,
Guntur District-522503 ...Respondents

AFFIDAVIT
| Dr.P.Ramachandra Reddy, S/o. Lakshmu Reddy, Aged about 73

Years, Occ: Member of Legislative Assembly, R/o D.no.10-34, Maruthi Nagar,
MR Palli, Tirupathi, do hereby sincerely and solemnly affirm and state on oath

as follows:

1. I'am the petitioner herein and as such | am well acquainted with the facts

of the case.
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observed the existence of the subject land of Ac.75.74 cents and also

acknowledges the existence of cart track till the said lands.

8. Itis submitted that a Suo Moto revision against the order of the Assistant
Settlement Officer, Chittoor dt.05.09.1966 was initiated before the Director of
Settlements, Hyderabad vide R.P.No.1 of 1975. The Director of Settlements
vide orders dt.19.11.1981 has affirmed the decision of the Assistant
Settlement Officer, Chittoor, confirming the eligibility of pattas to an extent of
AC.75.74 cents in Sy.N0.295 and 296 of Mangalampeta Village. Hence the
title over the said lands has become absolute in favour of D.Venkatreddy and

Sri C.Kupparamaiah who are my vendors ancestors.

9. It is submitted that the Principal Chief Conservator of Forests & Head of
Forest Force has issued proceedings vide. Ref.no.EFS02-15034/21/2022
dt.27.06.2022 according permission for the upgradation of the earthen road to
BT road from Mangalampet-Kothapeta R&B to Elukadhoonipeta Beat,
Mangalampet Section. A conjoint reading of this proceedings along with the
Gazette dt.16.09.1968: Proceedings of the Forest Settlement Officer in
Ref.B.1421/6 dt.03.08.1965; Proceedings of Director of Setilements in
R.P.No.1 of 1975 dt.19.11.1989 along with our Sale Deeds and Pattadar
Passbooks would clearly establish my clear right and title over the subject

land.

10. While the situation was as described, Eenadu Daily News Paper on

29.01.2025 has published an article titled “Adavilo Akrama Samrajyam” by
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falsely alleging that me and my family members have encroached the forest
land to an extent of Ac.75.74 cents. It was further alleged that in the FMB
records the existing private land is only Ac.23.69 Cents but whereas in
registration it is shown as Ac.43.8 Cents and in Adangal as Ac.75.74 Cents. A
bare perusal of the article makes it clear that the Eenadu Dally News Paper
has made the said allegation basing on the FMB records of the year 1952. As
stated above, several proceedings and GO were issued since 1965 making
clear that land to an extent of Ac.75.74 cents are patta lands. Without
considering the subsequent proceedings, the Eenadu Daily News Paper,
which is inimically disposed against me, has published a false, distorted and
baseless article against me and my family alleging encroachment. In fact. |
filed a defamation suit vide OS.No.58 of 2024 on the file of Learned IX
Additional District Court, Chittoor for damages of Rs.50 Crores for publishing a
false news article against me alleging my involvement in a fire accident at
RDO Office, Madanapalli. As such, the said news paper has an axe to grind
against us and they are continuing their tirade against me and my family

members by publishing false and defamatory articles.

1. While so, to my utter consternation, | received a Notice dated
31.01.2025 in Coor - 5/484751/2025 on 03.02.2025 from the 2™ respondent
stating that the Government has constituted a committee on 29.01.2025 to
investigate on the allegations published in the newspaper mentioned above to
conduct joint inspection of the land and submit report to the Government. It is

alleged that the lands in Sy.No.295 and 296 of Mangalampeta Village of
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Pulicherla Mandal need to be inspected jointly with the forest and revenue
authorities in order to find out and fix the exact boundary between “land in
enclosure” and forest land on 07.02.2025 by 10.00 am. The said notice was
served upon me, my son, my brother and my sister-in-law. A reading of the
said notice basing on a newspaper item published in Eenadu daily on
29.01.2025 is fraught with bias and malafides and for this precise reason, a
vague notice has been given by the 2nd respondent without even conducting
a preliminary enquiry about the alleged encroachment. Notice does not give
any details except for referring to the newspaper article and it is reiterated that
the said publication has no basis. The said notice is not revealing the extent of
property to be inspected jointly. It is not mentioned under which provision of
law a committee has been constituted, what is the authority of such
Committee and as to under what provision of law, the said notice has been
given or under what authority of law, the said Committee can function. As
such, no inspection can be conducted basing on such vague and illegal
notice. Thus, issuance of such nofice itself is ultra vires of this Authority's
power and not traceable to any provision of law. The notice is silent as to the
proposed survey is for an extent of Ac.75.74 cents or Ac.23.69 cents as per
the article published in Eenadu Daily News Paper and sought for clarification
of the notice dt.31.02.2025. Be that as it may, as my presence at the
designated time and place was too short and | would not be in a position to
attend and at any rate, the said natice is vague and incomprehensible.

Therefore, | had sent a legal notice dated 04.02.2025 calling upon the 2/
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-¥ respondent to defer the survey till the issues raised by me in the said notice
are addressed. For brevity, the contents of the same may be read as part and

parcel of this affidavit.

12. It is submitted that the said notice was served upon the 2" respondent
on 05.02.2025 and | was under the bonafide impression that the 20
respondent would act upon the contents of my legal notice and accordingly,
defer the proceedings till clarifications are given. However, there was no
response to my notice. Surprisingly, the respondents swarmed my land on
07.01.2025 and started conducting unilateral survey, without even reference
to my legal notice. After issuance of the said legal notice, there was no order
or proceeding dealing with the contents of my legal notice nor there was any
correspondence from the 2"* respondent rejecting my request for deferment

and furnishing of data mentioned therein.

13. It is submitted that on 08.02.2025, through whatsapp a notice in Coor-
5/484751/2025 dt.08.02.2025 was received by one of my associate. To my
surprise, through the said notice, the 3™ respondent alleges that a survey was
conducted on 07.02.2025 in the presence of my representatives and that
during the field survey, few points necessary to do the survey could not be
identified on the field and that a follow up joint survey by the Forest and
Revenue authorities will be scheduled on 10.02.2025. The contents of the said
notice are fraught with falsities and distortions. There was no representative

from my side, who has been deputed for the above purpose. When | have
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_» specifically requested for the data to be provided and asked for deferment of
the survey till the same is provided, the question of my representative
participating in the survey does not arise. Unfortunately, mischief is being
played by the respondents to legitimize their illegal survey, which cannot be
countenanced, either in law or on facts. In fact, the said notice was sent
through whatsapp on 08.02.2025 to my associate. Such service is not a valid
service of notice, as held by the Hon'ble Apex Court. As such the same could
hot be considered as a valid service of notice and such action is in total
violation of principles of natural justice. It is further submitted that none of my
authorised representatives were present at the time of alleged survey on
07.02.2025, only the regular employees of our farms were present doing
farming works. The conducting of survey again on 10.02.2025, without serving
proper notice on me clearly shows the predetermined mind of the official

respondents.

14. It is submitted that the above chronology of events clinchingly establish
that the whole genesis of survey basing on a false paper publication and
without even conducting a preliminary enguiry is a schematic attempt to
deprive me of my property, of which | have been possession for more than two
and half decades. The alacrity with which a so called Committee was
constituted and survey is being done smacks of malafides and arbitrariness.
Basing on a false article published by a newspaper, constitution of a
committee and conducting a survey on such a war footing basis speaks

volumes of the official respondents’ intentions to harass, intimidate and
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—w» deprive me of my property and evidently, the same is politically motivated.
Issuance of such a vague and baseless notice, which does not even refer to
the provision of law, violates my constitutional right guaranteed under Art.300-
A of the Constitution of India and amounts to interference with his enjoyment

over the same.

15. It is submitted that | also came to know that basing on the above false
article dated 29.01.2025, the Hon'ble National Green Tribunal has sUo0 motto
initiated enquiry in this regard. Without even awaiting any orders of the
Hon'ble Tribunal and without even waiting for any adjudication to take place
by the Hon'ble Tribunal, the respondent no.2 and 3 are acting hastily, which is
obviously motivated by political vengeance against me and my family

members.

16. It is respectfully submitted that the 2nd and 3™ respondents are openly
proclaiming that by virtue of the survey done by them, which is ex facie ilegal
and arbitrary, they are going to dispossess us from our property. First of all,
conducting such survey basing on a newspaper publication, which is totally
based on incorrect and false information, itself is illegal and secondly, such
unilateral survey is not permissible in law and thirdly, basing on such illegal
survey, the respondents cannot interfere with our possession and enjoyment
over my land. Despite such glaring llegalities, the respondents 2 and 3 are
scheming to use their power to forcibly dispossess me, which is illegal and

cannot be countenanced, either in law or on facts.
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17.  Under the above circumstances, | have no alternative remedy and have
therefore sought relief under the extraordinary jurisdiction of this Hon'ble
Court, invoking Article 226 of the Constitution. | have not filed any other Writ,
Suit or direction before any authority or Court for the relief sought for in the

present Writ Petition.

Pending disposal of this writ petition, it is therefore prayed that this
Hon'ble Court may be pleased direct the respondenls not to interfere with the
peaceful possession of the petitioner's land admeasuring Ac.15.00 cents in
Sy.No.295/1A situated at Mangalampeta Village, Pulicherla Mandal, Chittoor
District and pass such orders as are deemed fit and prcper in the

circumstances of the case.

Pending disposal of this writ petition, it is therefore prayed that this
Hon'ble Court may be pleased to stay all further proceedings pursuant to
Notice in Coor-5/484751/2025 dt.31.01.2025 and Coor-5/484751/2025
dt.08.02.2025, including acting upon such surveys and pass such orders as

are deemed fit and proper in the circumstances of the case.

For the reasons stated above, it is respectfully prayed that this Hon'ble
Court may be pleased to issue an appropriate writ, direction, order, or orders,
particularly in the nature of a Writ of Mandamus, declaring the notice Coor-
5/484751/2025 dt.31.01.2025 and Coor-5/484751/2025 dt.08.02.2025 issued

by the 2™ respondent as illegal, arbitrary and violative of Article 14, 21 and
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..=300A of the Constitution of India and consequently set aside the same and
direct the respondents to not interfere with the petitioner's possession over the
lands to an extent of Ac.15.00 cents in Sy.No.295/1A situated at
Mangalampeta Village, Pulicherla Mandal, Chittoor District and pass such
other order or orders as this Hon'ble Court may deem fit and proper in the

circumstances of the case.

Sworn and signed before me
onthisthe  day of February, 2025, Deponent

Advocate:

VERIFICATION

| Dr.P.Ramachandra Reddy, S/o. Lakshmu Reddy, Aged about 73
Years, Occ: Member of Legislative Assembly, R/o D.no.10-34. Maruthi Nagar,
MR Palli, Tirupathi, do hereby verify and state that the contents of the Affidavit
filed in support of the Writ Petition are true to my personal knowledge, facts
are true to my knowledge based on information and on records and believed
to be correct and those of last para's are based on legal advice believed to be

correct. Hence, verified on this the day of February, 2025.

Counsel for the Petitioner Deponent
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L.Madhusudhan Reddy, B.Se., B.L,, Cell No: 9B4R1 75467
Advoeaie Phone: (0)) 2240157
O: 100 E, Gupsl Raju Colony
Tirupaii.
Res: 9-432G, Lingeswarn Nagar
Soinagar Panchaynt
Near Avilalo, Tirupati
e-mall il lakkireddimsreddy@gmail.com
A1f any veply to residentinl adidress anly
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To
The District Collector & District Magistrate, W iﬁiﬂ*
: i o
Chitoor District. Pt
‘.5_11,\ ,:"'t
b

Sir,

My client Peddi Reddi Ramachandra Reddy Sfo. P.Lakshmu Reddy

has instructed me to give the following reply for your notice with reference -No.
Coor - 5/484751/2025 dt 31-01-2025, which is served to him on 03-02-2025.

ke My client states that your notice is not revealing the extent of property
o be inspected jointly, and the said notice basing on a newspaper item published in
Eenadu daily on 29.01.2025 without even conducting & preliminary enquiry and
withoul even arriving at a prima facie conelusion about the allegations in news

ltem and the said notice does not given any details except for referring to the

newspaper article and it is reiterated that the said publication has no basis. My

client states that the said notice is not revealing the extent of property to be
inspected jointly. As such, no joint inspection can be conducted basing on such

vague and illegal short period notice.

b

2. L My client states that due to political rivalry under influence of ruling

party, since several days the Eenadu Daily News Paper is making false allegativns

against my client and his [umily members, by one wity or other without any facts.
My client likes to bring lo your notice that, the Eenudu Telugu Daily is
intentionally targeting my clicnl and his Tumily by pramoting baseless news

articles against them. Recenlly. my client 8¢ Peddireddi Ramach wdre Reddy.

L MADHU oy T
ADVOCATE SUBHAR RrDon:

BSe, B
..ﬂ: A S4ILT, Ungwawar Magar
Sai Nagar Paochayati, Naar Avilals
TIRUBAT, F, No- ARATIA 588
Cofl: Goma®] 75467
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Former Minister and MLA. Punganur hag also filed defamation suit O8N,

582024, ngainst the Lenadu Daily Newspaper, on the file of Hon'ble ix
Additional Distriet Court, Chittoor for damnges of Rs 50 Crores as the false news
ltem against him, in the issue of Madanapalli RDO Office Fire Accident Case is
damaged his reputation in public. Due 10 the above said suit the Eenadu Daily
Newspaper's management has published the false news item on 29-01-2025
against my client and his family members without any basis and without getting
any privr explanation from them. On the basis of said false news item the
government in hurry manney has constituted alleged committee only to blackmail
my E'lienl's family, My client siates that the allegations made in the sald news item
e ﬁ,E,‘;“’_"?ﬂ‘ﬁ of the said newspaper's imagination and purposely published to
demmﬂ-ﬁiﬁd}‘_‘fﬁ!sﬁ my client and his family members and it does not bear any
semblance of tuth. My elient is contemplating to initiate defamatory proceedings
against the said newspaper for its irresponsible publication of false news against
him and his family members thereby defaming them in the public.

3. My client states that as the above mentioned article in Eenadu Daily
News paper on 29-01-2025 as “Adavilo Akrama Samrajyam™ has conveyed that
my client and his family members are holding a land of 75.75 Acres in which only
23.69 acres are genuine and the rest are unauthorized, which is totally bascless. My
client Sri Peddireddi Ramachandra Reddy (Former Minister and present MLA of
Punganur), his younger brother Sri Peddireddi Dwarakarath Reddy (MLA of
Thamballapalle), my client’s Sister - in - Law Smt, Indiramma and my client's son
P.Mithun Reddy are holding tatal land of Ac 75.74 in Survey MNo 295 and 296 at
Mangalampet Village, Pulicheria Mandal, Chittoor District which are purchased
under 1) Reg. Doc.No. 2346/2000 Dt 29-12-2000, for an extent of Ac 15.00 2)
Doe. No. 1/2001 Dt 30-12-2000 for an extent of Ac 10.00 3) Doc.No.2345/2000 Dt
20-12-2000 for an extent of Ac 11.00 4) Doc.No.139/2001 Dt 02-02-2001 for an
extent of Ac 18.94 and 5) Doc No. 2347/2000 Dt 29-12-2000 for an extent of Ac
10.80 Cents and lastly Doe.No. 2/2001 Dt 30-12-2000 for an extent of Ac 10.00 (
in total Ac 75.74) and for the said land my client have the records and the order
copy dt 19-11-1981, issued by the Director of Land Settlements, Andhra Pradesh,
Hyderabad. My client states that Ryotwarl Patta was issued for an extent of 7374
Acres by Asst Selllement Officer, Chilloor in R.S. No 295 and 296 alIChandrﬁgh'i

L M‘ i H. L
ADVaCAE SUDHnﬁ‘l’:iulﬂn,

TIRUPATL E. Ne: AZAT 000
:ﬂ-‘ ﬂ Ll T LG THigT
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:;;T:{ﬂ]:::;f;z::ﬂ]::: nt;:::it Chittoor Distriet in his S.R.No 50 and
initinted and the notices t:.fs:m : i
e ssuedl for the holders of Scheduled Land of 75.74
':::: 1::2::“ Nf’ 295 and 296 on 01/07/1975. My client states that after 6 years
g the above enquiry, i.e. an 19/11/1981 the final judgement was

pronounced. My client states (hat the swid Judgment says “[n the light of the above
position. | am convineed that the respondents are eligible for Patta Ryotwari Patta
for the full surveyed area of Ac. 75.74 in . Nos 295 and 296 correlated to P.Nos. |
to 7 of Mangalampela Village and accordingly the order of the Asst Settlement
Officer, Chittoor in S.R. No 50 and 88/11(a)/64, Dt. 5-5-60 are confirmed. In the
cesult the Suo Molu Revisional Enquiry is dropped.” My client states that the as
per Gazette dt 16th September 1968, the land in Sy Nos 295 and 296 of
Mangalampet Village in Chandragiri Talug arc s an enclosure with an extent of
75.74 Acres and the right of way was also admitted for a width of 30 Ft. My client
states that for the above said total land of Ac 7574, Pattadar pass books have been
given to my client and his family members recognizing their valid and ltegal

possession over their respective extents of land.

4. My client states that the above namation of events clinchingly
establish that the allegations in the newspaper aré wholly false, baseless and
vexatious and the same are only made with & motive 1o harass my client and tarnish
his reputation and his family members. Basing on such a false article, constitution
of a Committee and & plan to conduct a joint survey on such a war footing basis
cannot be countenanced and the same smacks of malafides and arbitrariness and
the same amounts the violation of my client’s constitutional right guaranteed under

Art.300-A of the Constitution of India and amounts to interference with his

enjoyment over the same.

5. My client states that the government has twice took up the survey in
the past for the same land and confirmed that there were no violations. Now you
have issued the notice in question, withoul revealing the extent and particulars of
land for which the joint inspection is praposed. My client states that he wants to

know on which extent (he joint inspection is proposed and whether it is on Ac

75.74 as per the records (or) 23.69 acres as per the adverse arligle published in
R G L MAUNUSUDHAN REDDY

EDVOCATE 8.5z, L,
dap # $ALLE, Usgeswar Nege
al Wegas Fanchayath, Hear bvilats
TIRUEATL, E. Na: APRTT400
Cali; NERAR]T THERT
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Eenadu Daily Newspaper. My client will cooperate for the said joint inspection
after receiving the clarification about the joint inspection properly because without
the said clarification of extent and particulars of the land, my client can’t submit

the records at the time of joint inspection.

6. My client states that he is pre occupied with his fixed time schedule
on 07-02-2025, in the service of public and suddenly the fixed schedule can’t be
changed/postponed/cancelled. Hence, he is not in position to attend the proposed
joint inspection on 07-02-2025 and requesting you to postpone the same by fixing
any date after two weeks, with the above clarification about tht;i extent of the

property and particulars of property of proposed joint inspection.

..L*s.w

ADYOCATE

L. MADHUSUDHAN REDDY
ARYOCATE 8.5c. Bl
Row: # $-412/C, Uagenwar Ragar

Sal Nogyr Pmchayail, Nawr Aviisls

TIRUPATL E. me: APRIT AR
Cul 093407 TH46TY
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L.Madhusudhan Reddy, B.S¢., B.L., Cell No: 98481 75467

| Phone: (0) 2240157
ARIE off: 100 E, Gopal Reju Colony
Tirupali.
pes: 9-432G, Lingesward Nagar
Sainapar Panchayal

Nedr Aviluka, Tirupali
c-mail it 1&kkireddimsrﬁddy@gmull.¢om
*[[ any reply Lo residentinl address only

e P 5 e
= = === ==

Date: 04-02-2025

To /-g\;c’e}ﬂ

The District Collector & District Magistrate,

Chittoor District.

Sir,

My client Peddi Reddi Mithun Reddy S/o. P. Ramachandra Reddy has
‘nstructed me to give the following reply for your notice with reference MNo. Coor -

5/484751/2025 &t 31-01-2025, which is served to him on 03-02-2025.

& My client states that your notice is not revealing the extent of property
1o be inspected jointly, and the said notice basing on a newspaper iter published in
Eenadu daily on 29.01.2023 without even conducting 2 preliminary enquiry and
without even arriving at a prima facie conclusion about the allegations in news
Itemn and the said notice does not given any details except for referring 1o the
newspaper article and it is reiterated that the said publication has no basis. My
client states that the said aotice is not revealing the exteni of property 10 be
inspected jointly. AS such, o joint inspection can be conducted basing on such

vague and illegal short period notice.

2. My client states that due 1o political rivalry under influence ot ruling
party, since several days the Benadu Daily News Paper is making false allegations
against my client and his family members, by one way of other without any facts.

My client likes 1o bring lo your notice that, the Eenadu Telugu Daily is

intentionally targeting my client and his family by prometing baseless news

articles against them, Recently, my client’s father Sri Peddireddi Efmﬂchﬁm‘-ra

"
L. MAGRUSUDHAN AEODY
BOVOCATE #.5c, Bl
e # S4IN, Lngerwdd Nagar
Sal Nagnr Fuschayali, Hear Avitale
TIRUPATL, E. Ma: AF/ET11508
mal: NERARY SRRT
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Reddy, Former Minister and MLA, Punganur has also filed defamation suit

O.8.No. 58/2024, wgainst the Eenadu Daily Newspaper, on the file of Hon'ble [

Additional Distriet Court, Chittoor lor damages of Rs 50 Crores as the false news
item agninst him, in the issue of Madanapalli RDO Office Fire Accident Case is
damaged his reputation in public, Due 1o the above said suit the Eenadu Daily
Newspaper's management hos published the false news item on 29-01-2025
against my elient and his family members without any basis and without gelting
any prior explanation from them, On the basis of said

false news jtem the
government in hwry manner has constiuted alle

ged committee only to blackmail
my '-3"_31“'5 tamily. My elient states that the allegations made in the said news item

are ﬁgﬁﬁgm_ 1:3{‘ the soid newspaper's imagination and purposely published 1o
defame and: harliss, my client and his fomily members and it does not bear any

semblance of truth. My client is contemplating to initiate defamatory proceedings

Against the said newspaper for its irresponsible publication of false news against

him and his family members thereby defaming them in the public.

& My client states that as the above mentioned article in Eenadu Daily

News paper on 29-01-2025 as “Adavilo Akrama Samrajyam” has conveyed that

my chient and his family members are holding & land of 75.75 Acres in which only
23.69 acres are genuine and the rest are unauthorized, which |s totally baseless, My
tlient's father Sri Peddireddi Ramachandra Reddy is a Former Minister and MLA,
Punganur, My client's Unele Sri Peddireddi Dwarakanah Reddy Garu is also
MLA, Thamballapalle, My clieni's Aunt Smt. Indiramma Garu and my client is
holding a land of 75.74 Acres in Survey No 295 und 296 at Mangalampet Village,
Pulicherla Mandal, Chittoor District which are purchased under 1) Reg. Doc.No.
2346/2000 Dt 29-12-2000, for an extent of Ac 15,00 2) Doc, No. 1/2001 Dt 30-12-
2000 for an extent of Ac 10.00 3) Doc.No.2345/2000 Dt 29-12-2000 for an extent
af Ae 11.00 4) Doe.No.139/2001 Dt 02-02-2001 for an extent of Ac 18.94 and 3)
Doc No. 2347/2000 Dt 29-12-2000 for an extent of Ac 10.80 Cents and lastly
Doe.No, 2/2001 Dt 30-12-2000 for an extent of Ae 10.00 { in total Ac 75,74} and
for the said land my client have the records and the order copy dt 19-11-1981.
issued by the Director of Land Settlements, Andlhra Pradesh, Hyderabad. My
client states thal Ryolwari Patta was issued for an extent of 75,74 Acres by Asst
Settlement Officer, Chittoor in RS No 295 and 296 at QChandragivi Taluk,
L MHHHUSUI]H#HE‘HW

AOVACATE 5z 8L
Fow # 40320, Ungerwar Aagar
Tni Naym Poacharsd Namr dvilals
TIRUPATL, €, Ma: ARATIAALT
fall QYHINT TE4AT
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Mangalamapet Village, Chittoor District in his $.R.No 50 and 58/11(a)(65YC&R
on 05/09/1966 and a Suo Mot Revisional Enquiry was initiated and the notices
were issued for the holders of Scheduled Land of 75.74 Acres in Survey No 295
and 296 on 01/07/1975. My client states that after 6 years from initiating the above
enquiry, Le. on 19/11/1981 the final judgement was pronounced. My client states
that the said Judgment says “In the light of the above position, [ am convinced that
the respondents are eligible for Patta Ryotweri Patta far the ful] surveyed area of
Ac. 75.74 in S.Nos 295 and 296 correlated to P.Nos. | 10 7 of Mangalampeta
Village and accordingly the order of the Asst etlement Officer, Chittoor in S.R.
No 50 and 88/11(a)/64, Dt. 5-9-66 are confirmed. In the result the Suo Motu
Revisional Enquiry is dropped.” My client states that the as per Gazette dt 16th
September 1968, the land in Sy Nos 295 and 296 of Mangalampet Village in
Chandragiri Talug are is an enclosure with an extent of 75.74 Acres and the right
of way was alsp admitted for a width of 30 FL. My client states that for the above
said total land of Ac 75.74, Pautadar pass books have been given to my client and
his family members recognizing their valid and legal possession OVEr their

respective extents of land.

4. My client states that the above narration of events clinchingly
establish that the allegations in the newspaper 8¢ wholly false, baseless and
vexatious and the same are only made witha motive to harass my client and tamnish
is reputation and his family members. Basing on such a false article, constitution
of 2 Committee and a plan to conduct a joint survey on such @ war fooling basis
cannol be countenanced and the same smacks of malafides and arbitrariness and
the same amounts the violation of my client’s constitutional right guaranteed under
Art300-A of the Constitution of India and amounts to interference with his

enjoyment over the same.

L My client states that the government has twice took up the survey in
the past for the same land and confirmed that there were no violations. Now you
have issued the notice in question, without revealing the extent and particulars of
land for which the joint inspection is proposed. My client states that he wants to
know on which extent the joint inspection is proposed and whether it is on Ac

75.74 as per the records (or) 23.69 acres as per the adverse articldypublished in

s -~
. MADHUSUDHAN REODY
ARvICATE B.5c, B.L.
i S-43U0, Ungewwar Hagar
vl Magrr ®mehagati, Moar heliv=
TINUPATL . Wa: APBITERE
Cet 093481 TedaT
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Eenadu Daily Newspaper. My client will cooperate for the said joint inspection
after receiving the clarification about the joint inspection properly because without
the said clarification of extent and particulars of the land, my client can’t submit

the records at the time of joint inspection.

6. My client states that as the parliament budget session is going on he is not in

position to attend the proposed joint inspection on 07-02-2025 and requesting you
to postpone the same to any other date by giving two weeks time with prior notice,

with the above clarification about the extent of property of proposed joint
inspection. !

___Ld-‘_,,

ADYOCUATE
L. MADHUSUDHAN REDDY
ARVOCATE B.Se. L1
Kowt # 3-432/0. Uageoorns Hagar

Fal Nagor Pamchagatl, Mogr Sulints
TIAUPATL E. We:

Cok 093481 Y8487
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FLOOT™ LEAGER, YERCP [L.5.)

@ Midhun Reddy

MEMBER DF PARLIAMENT, 1OK SABIA MEMBER

RALAMPET CONGTITUENDY sETANDING COMMITTEE ON FINANCE
ANDHRA PRADESH *CONSULTATIVE COMMITTEE ON HOME AFFAIRS
Date: 18.02.2025
To:
The Collactor mnd District Magistrate
Chitioor District,
L Eﬂ\? Sub: Interim Order dated 13.02.2025 of Hon'bls High Court in
D i WP No. 3600 of 2025 — Reg.
'M R&f; 1) Notice No.Coor-S/484751/2025 dated 31.01.2025
4 & 2)Reply dated 04,02.2025
& 3) Netica No. Coor-5/484751/2026 date 08.02.2025

Ad ' "
ﬁt As you are awara that through reference 1" cited an intimation was given
to me about @ praposed join! survey to be condusted on ﬂ?.ﬂi.zﬂﬂﬁjlﬂng fhe
reasons hwough the refereqce 2°° ciled reply, the contents of which may be
read as part and parcel, for brevity, | have raised cerain gueries and further
ragquasted (o defer (he sakl exercise tll such queries ara addrassed.

While | was expecting defermant of the survaey, | was dismayed to receive
tha 3™ reference citad notice alleging about the presence of my represeniative
in the alleged foint survay conducted en 07 022025, which s absolutaly a false
statement and further, | was agaln called upon lo attend the further survey
proposed to be conducted on 10.02.2025. Evan tha refarence 3 cited notice
was never servad upon me personally, as reguired under [aw. |t was only sent
through whatsapp to my father's associate.

EBe thot as it may, as the alleged survey cendusted on OF 02.2025 and
10.0L2025 ara Naga!, arbitrary and unllaleral, | was constrained to approach
tha Hon'ble High Cour by way of WP.No 3800 of 2025 complaining the
Fastingss in conducting the survey and lack of authorty In initiating sueh
proceedings to da so and raised cerlain other legal grounds. After hagring both

355, Ghurch Road, Maruthl Nagar, Tirupat-517502. Andhra Pradesh, Mab.| +I1-B431045448
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File No.EFS02-15034/21/2022-FCA SEC-PCCF

GOVERNMENT OF ANDHRA PRADESH
FOREST DEPARTMENT

Ref.nu.w Office of the Prl. Chief Conservator of Forests &
ECA SEC-PCCF/FCA-1, Head of Forest Force, Andhra Pradesh,
Dated:27/06/2022.

Guntur - 522004.

Sri N.Prateep Kumar, IFS.,
Prl. Chief Conservator of Forests &
-Head of Forest Force

A)x0'090z

Sub: APFD - F (C) Act, 1980 - Pmpos—al for up-gradation of earthen road to BT road
- from Mangalampet-Kothapeta R&B to Elukadhoonipenta falling in
Compartment nos.103 & 104 of Mangalampet RF, Mangalampeta Beat,

Mangalampet Section, Piler Range, Chittoor East WL Division - Permission
requested - Accorded - Reg,

Ref:-CCF, WLM Circle, Tirupati, Rc.no. 156/2022/M1, dt.01.06.2022 &
11.06.2022.

20x0°020z

Under the circumstances explained and recommended by the Chief
Conservator of Forests, WLM Circle, Tirupati in the reference cited and as per the

guidelines issued by the Government of India, Ministry. of Environment, Forest
and Climate Change (Forest Conservation Division) in F.no.11/117/2019-FC,
dated 09.11.2020, permission is hereby accorded to the Executive Engineer, PR

Division, Madanapalli for up-gradation of earthen

road to BT road from
Mangalampet-Kothapeta R&B to Elukadhoonipenta falling

in Compartment
nos.103 & 104 of Mangalampet RF, Mangalampeta Beat, Mangalampet Section,

Piler Range, Chittoor East WL Division to the extent of existing road
constructed prior to 1980 in the Mangalampet Forest block notification,

on the responsibility of the Chief Conservator of Forests, WLM Circle,

Tirupati and the .Divisional Forest Officer, Chittoor East WL, subject to
the following conditions.

" 1. No breaking up of forest land or felling of trees shall be allowed.

2. While Black topping, adequate precautions should be undertaken by the
user agency to avoid any damage to flora and fauna, Fire for melting of
coal tar and mixing shall be lit at a safe distance from the trees/vegetation
and avoid dry/hot seasons. Fuel wood, if required, shall be purchased in
advance from the Depot of Forest Development Corporations.

3. No crushing [/ breaking of stones shall be allowed inside forest areas.
Readymade materials shall be used for up-gradation of such roads. No
labour camp shall be allowed on the forest land.

-4, No widening of the road Is allowed. Both sides of the upgraded road
shall be reinforced with bricks/stone works, and vegetative measures to
check soil erosion at the project cost in consultation with the Divisional
Forest Officer.

5. Any other condition, the Divisional Forest Officer, Chittoor East WL may.

impose from time to time in the interest of forest conservation and
protection.

Further, it is informed that, if the Executive Engineer, P.R
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Fllo No.EFS02-15034/21/2022-FCA SEC-PCCF

Division, Mag 1] i the subject road beyond the
L. ) anapalle desiros to up-grade the s

admitted existing rond cunltru:tut? prior to 1980 , the ENB"-‘““"’?

Englineer, p,r Division, Madannpalle may be advised to submit prﬂpﬂsl_lﬂ

under Forast [cunlawntlnn} Act, 1980, for the further processing of the

Proposal,

N Prateep Kumar i F s
Prl.Chlef Conservator of Forests &
Head of Forest Force
To

The Chief Conservator of Forests, WLM Circle, Tirupatl,

Copy to the Divisional Forest Officer, Chittoor East WL Division for info rmation.
Fﬁpﬁr to the Executive Engineer, PR Divisian, Madanapalle, Chittoor District for
nformation, -

MMMM-
Copy mmmunicate;! to the Divisional Forest Officer, Chll:tm:-i* East for strict
compliance.

Sd/- N. Nageswara Rao,
: Chief Conservator of Forests,
' . Wiidlife Management Circle,

“/IT.C.B.OJ/ | g“@D\b{W

Technical Officer

Signed by N Praleep Kumar

FS .
I'IZ:Iah\: 27.06-2022 20:55:10

Reason: Approved
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10-38, Maruthi Nagar
Dr. L o Wﬂ w M.A. Palll, Tirugat,
M.A,, PrD. Andhra Pradesh - 517 502
M.LA., PUNGANLA {Farmar Minister)
Pradesh,

Chittoor District, Andhra

Date: 18.02.2025
Ta:

The Collector and District Magistrate
Chittoor District.

B Sub: Ierm Order datsd 13.02:2025 ot Hon'ble High Court in
. N WPNo.360" o1 2025 - Reg

‘U\'\ \ Ref: 1) Notice No.Coor-5/4B4751/2025 dated 31.01.2025
2) Reply dated 04.02.2025
u”" & 3 Nolice No. Coor-5/484751/2025 dale 08.02.2025
@

@" As you are aware that through referance 1* cited an intimation was given

£330 me about a proposed joint survey 1o be conducta 07.02.2025. Giting the

f feasons through the refersnce 2™ gited reply, the contents of which may be

" read as part and pﬂcﬁ,fwm.!hwlrljudclﬁﬂnqmdu and furthar
requested to defer the said exercize 1l such gQueries ere gddressed,

VWhiie | was expecting deferment of the survey, | was dismayed o recelye
the 3% refarance cited notice alleging abiout the presence of my representative
inthe alleged joint survey conducted aq 07.02.2025, which is absolutely a falsa
statemeni and further, | was again called upon 1o atend the furtker survey
proposed lo be conducted on 10.02.2025. Even ihe refarence 3 cited nolice
Wwas never sensed upon me personally, 8= required under law, Il was only sent
through whalsapp to my associate,

Se thal ds il may, as the alleged survey conducied on 07.02. 2025 and
10.02.2025 are filegal, arbitrary and unilateral, | was constrained (o approach
the Hon'ble High Court by way of WP.No. 2801 of 2025 complaining the
hastiness In conducting the survay and fack of authority in initiating sweh
proceedings o da so and raised certain other legal grounds. Afler hearing both
the Parfies, the Hon'ble Court has directad for filing counter within two wesks
by you, which requires you'Government to answer all the conlentions ralsed by
me in the writ petition about not acting in accordance with law. Various grounds,
&3 contained in the affidavil filed in support of the wril petition, have been ralzed
and all of thase have to be invariably snswored. Thus. in short, lhe iegality of
your/Governmenlt's action has to be established in underiaking such unilaters|
Survey and explain the hantiness in condueting the same in my absence by not

addressing the specific queries ralsed by ma.

!

2of4
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' P.V. Midhun Reddy FLOOR LEADER, YSRCP (L.5.)
M—E;‘;l‘;‘;ﬂﬂ?ﬂw LOH SABHA MEMIER
NSTITUENCY T FTTEE OH FINANG
ANDHRA PRADESH Eﬁnmﬁﬂ'gﬂumnﬁ"{m mﬁua BEFARS
Diata: 18.02,2025
Te:
The Collector and Crstrict Magisirate
et '[’g\-k Sub: Imterim Order doted 13.02.2025 of Hon'ble High Court in
Ul A WP No.3600 of 2025 — Reg.
L]
w,ﬂ Ref 1) Notlee No.Coor-5/484751/2025 dated 31.01.2025
+ &  2) Reply dated 04.02.2025

t-"::‘_ 3) Notica No, Coor-6/484751/2025 date 08.02.2025

&
&P
fﬁ As you are aware that through reference 1% cited an intimation was given

lo me about a proposen joint survey o be conducted on u?.nz.mzs.f:imu the
reasons through the referegce 2™ cited reply, the contants of which may be
read as part and parcel, for brevity, | have raised certain queries and further
requested to defar e sald axercise till such gueries are addressed.

Whila | was expecting delerment of the survey, | was dismaysd lo receive
the 3™ referance clted notice alleging about the presence of my representative
in the alleged joint survey conducted on 07.02. 2025, which is absolutely a false
statement and further, | was again called upon to attend the further survay
proposed to be conducted an 10.02.2025. Even the reference 3 cited notice
wae naver gsrved upon ma personally, as required under faw. |t was only sant
through whatsapp to my father's associate

Be that as It may, as the alieged survey conducied on 07 02.2025 and
10022025 are lllegal, arbitrary and unilateral, | was conslrained o approach
the Hon'ble High Courl by way of WP.No.3800 of 2025 complaining the
rastiness in conducting the survey and leck of authority in iniliating such
proceedings to do so and ralsed cerlain other lagal grounds. After Iiaa:fnn both

(N Nty

358, Church Road, Maruthi Magar, Tirupati-517502, Andbra Pragesh, Mob.: +31 -aE 05443
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Date: 26.03.2025

Chittoor East Rang
Chittoor

Sub; Reply to Eviction Notice vide Rc.No.07/2025/FRO-CE dt.11,03.2025 —
Reg.

Ref: 1) Eviction Notice vide Rc.No.07/2025/FRO-CE dt.11.03.2025
2) W.P.No.3694 of 2025.

Respected Sir,

| received the 1% reference cited notice on 13.03.2025. | have gone
through the contents of the same and | deny all the allegations levied unless
specifically admitted herein.

1. Admittedly, myself, my elder brother in law Sri Dr.P.Ramachandra Reddy
and his son Sri.P.V.Midhun Reddy, my younger brother in law Sri
P.Dwarakanath Reddy (herein after referred to as my family members) are the
owners and possessors of lands admeasuring Ac.75.74 Cents only situated in
Sy.No.295 and 296 at Mangalampet Village, Pulicherla Mandal, Chitioor
Distrcit. Before geing any further, | emphatically deny the allegation that all of
us are in possession of Ac.103.98 cents and that out of the said land, an
extent of land admeasuring Ac.32.63 cents cents has been encroached.

2 In view of a Notice Coor-5/484751/2025 dt.31.01.2025 and Coor-
5/484751/2025 dt.08.02.2025 issued by the Collector and District Magistrate,
Chittoor District to each of us proposing to conduct a joint survey, we filed
W.P.Nos.3600,3601,3693,3694 of 2025 before the Hon'ble High Court
challenging the said Notice Coor-5/484751/2025 dt.31.01.2025 and Coor-
5/484751/2025 dt.08.02.2025 inter alia challenging the competence of the
said authority in seeking to conduct survey. Principal Chief Conservator of
Forest and Head of Forest Force has been arrayed as 4th respondent. So
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also, the other family members filed W.P.No.3601 of 2025, W.P.No.3600 of
2025 and W.P.N0o.3693 of 2025 respectively. After hearing the parties, the
Hon'ble High Court through Order dated 13.02.2025 has directed the parties
therein including the Forest Department to file their respective counter within
two weeks and further the Hon'ble High Court was also pleased to interdict the
respondents therein from taking any coercive actions except in accordance
with Law. The fulcrum of challenge in the said writ petition is the competence
of the authorities in conducting survey. A copy of the affidavit filed in support of
the said W.P.s is attached herewith for your ready reference. For brevity, the
contents of the same may be read as part and parcel of this explanation.
Despite clear directions from the Hon'ble Court to file counters, no counters
have been filed to this day by any of the respondents including the Forest
Department.

3. As the very legality of the alleged surveys dated 07.02.2025 and
10.02.2025 are under the judicial scrutiny of the Hon'ble High Ceiirt, the
surveys allegedly conducted on 31.01.2025, 07.02.2025 and 10.02.2025
would not only amount to violation of the Orders of the Hon'ble High Court but
also not binding on us. Instead of contesting the matter by filing the counters
and inviting the Judgment of the Hon'ble High Court, you have issued the
reference 1% cited notice to us thereby seeking to render the issue raised in

the above Writ Petitions infructuous. which cannot be countenanced, either in
law or facts.

4. As evident from the contents of the reference 1% cited notice, there is
reference to the alleged surveys conducted on 31.01.2025, 07.02.2025 and
10.02.2025. No notice was issued to us in respect of the alleged survey on
31.01.2025. As regards the surveys allegedly conducted on 07.02.2025, we
have specifically addressed respective letters, all dated 04.02.2025 seeking
time for the reasons mentioned therein, which are genuine. No orders were
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passed on the said representation. To our further dismay, another nolice
dated 08.02.2025 was sent to one of my elder brother in law's associate on
whatsapp on 08.02.2025 alleging that a part survey was conducted on
07.02.2025 and that further survey would be conducted on 10.02.2025. In the
said notice, it was falsely alleged that there was participation from our side in
the survey allegedly conducted on 07.02.2025. We reiterate that we did not
participate in the said survey. Even the survey allegedly conducted on
10.02.2025, we did not participate. In fact, on 10.02.2025, we filed the above
mentioned W.P.s and as such, the Hon'ble High Court is seized of the issue
raised in the reference 1* cited notice. Therefore, proceeding against us
basing on the reference 1* cited notice, not only amounts to overreaching the
Orders of the Hon'ble High Court but also amounts interfering with the
administration of justice, which is contemptuous attracting the provisions of
Contempt of Courts Act.

Thus, viewed from any angle, the alleged surveys and issuance of the
reference 1¥ notice basing on such alleged surveys is totally unsustainable in
the eye of law.

9. Our consistent case has been that the hasty conduct of surveys was not
bonafide and the same is fraught with malafides and political vengeance.
There is gross violation of principles of natural justice. The said stand of ours
stands substantiated for the reason that the reference 1* cited notice has
been given based on alleged surveys, to which we are not parties to the same
and even the said surveys, on the face of it, establish the malafides in seeking
to implicate us. The reference 1* cited proceedings are ex facie in total
violation of law for the following reasons:

(a) The present survey is in contravention to the Survey and Boundaries
Act, 1923, as the Act contemplates for fixating the boundaries of the
disputed lands. Whereas you and other authorities measured the
lands without fixating the boundaries first. It is needless to mention

that, unless clear boundaries are determined, the guestion of
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deciding on the area of encroachments does not arise. The joint
survey report is silent as to what method has been used to survey
the land. In this context it is relevant to mention that initial survey for
said lands was conducted in 1960's during the proceedings before
the Forest Settlements Officer and Assistant Settiement Officer. The
techniques/methods of survey used then were indigenous and not as
accurate as that of the present day, in view of the same there is a
probability for variance in the extent of land. It is a settled principle of
law that boundaries prevail over extent, in view of the same you and
your authorities ought to have determined the boundaries first
instead of going by the extent of area. As such the allegation of
encroaching Ac.32.63 cents cannot be countenanced.

(b) Evidently, the initial survey was conducted by using 26 points but
whereas now, you and your authority has used 161 points to
determine the land. It is settled procedure that for surveying, the
authorities have to go by the initially fixed points but not by creating
new points. The survey report is silent as to how and why the
authorities have determined 161 points for surveying. In view of the
same the joint survey is unilateral and is invalid in the eye of law.

(c) With regard to the allegation of the deviation in the right of way, it is
submitted that the road has been laid by the Government pursuant to
the proceedings in Ref.No.EFS02-15034/21/2022 dt.27.06.2022. Me
or my family members have no rcle in the laying of the road, in view
of the same any allegations cannot be attributed to us.

(d)With regard to the allegation digging of borewell inside the forest
area, it is submitted that no borewell is dug by us in the forest land.
Even otherwise when the boundaries of the forest land itself are in
guestion, the question of placing reliance on such survey cannot be
countenanced.

(e) The present eviction notice dt.11.03.2025 is not traceable to any

provision of law nor the said notice mentions the same. Without
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mentioning the same, we would not be in a position to deal with the
same.

(f) The joint survey report enclosed with the eviction notice
dt.11.03.2025 specifies that the Government of Andhra Pradesh vide
Memo. No.2700219/A1/SC.D/2025, General Administration (SC.D)
Dept. dt 29.01.2025 has constituted a Committee comprising of the
Collector & District Magistrate Chittoor, Superintendent of Police,
Chittoor and the Conservator of Forests, Ananthapuram to conduct a
joint inspection of the lands. However, the Survey is not conducted
by the constituted Committee, as the Conservator of Forest did not
take part in the alleged survey, the same is evident from signatures
of the officials on the alleged joint survey report and maps enclosed.
First of all, the said Committee itself lacks sanctity and even
assuming without admitting that the same is a valid ong, one of the
member of the purported Committee is not party to it. In the absence
of any power to further sub delegate, the absence of the Conservator
of Forest, Anantapur and not signing the said report would establish
that the same is a illegal report,

(g}t is submitted that the eviction notice on one hand calls for an
explanation and on the other hand directs me and my family
members to “remove the fencing laid in the encroached forest land
beyond the enclosed area immediately”. This itself establishes the
predetermined mind of the Authority to falsely implicate us and thus.
the reference cited notice is an Order in the cloak of eviction notice.

As such the same is violative of principles of natural justice,

In light of the above-mentioned it is brought to the notice of your
authority that all proceedings pursuant to the alleged survey report including
the eviction notice dt.11.03.2025 has to be dropped forthwith by virtue of the
orders of the Hon'ble High Court of AP in W.P Nos. 3600,3601,3693,3694 of
2025 dt.13.02.2025.
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P.Indiramma

i
Enclosures: p L ndiya.

1) Interim Order in W.P.Nos. 3600,3601,3693,3694 of 2025 dt.13.02.2025
2) Writ Affidavit

3) Notice to Collector, Chittoor dt.19.02.2025
4) Reply Notice to Collector, Chittoor dt.04.02.2025

9) Proceedings of Forest Department Ref No.EFS02-15034/21/2022
dt.27.06.2022
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HIGH COURT OF ANDHRA PRADESH AT AMARAVATHI

W.P.Nos.3600, 3601, 3693 & 3694 of 2025

PROCEEDING SHEET

DATE

ORDER

13.02.2025

 Office
MNote

GRKP, J

Heard Sri C.V. Mohan Reddy, learned Senior
Counsel representing on behalf of Sri Kalla Guna
Sekhar, learned Counsel for the Writ Petitioners and
Sri D, Srinivas, learned Advocate General for
Respondents.

2. Let Counter Affidavit be filed within two
weeks. One week thereafter for filing Rejoinder, if
any.

3. There shall be a direction to the Official |

Respondents to follow the due process of law, if any
coercive action is sought to be taken.
4, List the matter on 06.03.2025.

GRKP, J

JKS
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATI

W.P.No 367L OF 2025

Between:

P.Indiramma
Wi/o. P.Bhaskar Reddy
Aged about 63 Years, Occ: Housewife
R/o D.no.10-34, Maruthi Nagar
MR Palli, Tirupathi.
...Petitioner

AND
" The State of Andhra Pradesh
Rep. by its Principal Secretary
Revenue Department, Secretariat building,
Velagapudi, Guntur District.

2. The Collector and District Magistrate
Chittoor District

3 The Tahsildar, Pulicherla Mandal
Chittoor district

4, Principal Chief Conservator of Forest & Head of Forest Force.
Aranya Bhavan, P.V.S.Land Mark,
Near APIIC Towers, Mangalagiri,
Guntur District-522503 ...Respondents

AFFIDAVIT
| P.Indiramma, W/o. P.Bhaskar Reddy, Aged about 63 Years. Occ:

Housewife, R/o D.no.10-34, Maruthi Nagar, MR Palli, Tirupathi, do hereby

sincerely and solemnly affirm and state on oath as follows:

1. | am the petitioner herein and as such | am well acquainted with the facts

of the case.
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2. The present Writ Petition is filed aggrieved by the action of the
Respondents in hastily issuing notices to survey, which is without any basis
thereby seeking to interfere with the possession of petitioner's land to an extent
of Ac.10.80 cents in Sy.N0.295/1B; Ac.0.89 cents in Sy.N0.295/1D and Ac.9.11
cents in Sy.No.296/1 situated at Mangalampeta Village, Pulicherla Mandal,
Chittoor District as the same is violative Article 14, 21 and 300A of the

Constitution of India.

3. Itis submitted that | have purchased land to an extent of Ac.10.80 cents in
Sy.No.295/1B; Ac.0.89 cents in Sy.N0.295/1D and Ac.9.11 cents in
Sy.No.296/1 situated at Mangalampeta Village, Pulicherla Mandal. Chittoor
District from Sri D.Sriramulu Reddy and Sri D.Sarveswara Reddy (who are the
sons of Sir Changa Reddy) vide registered sale deed no. 2347/2000.
dt.29/12/2000 and deed no.2/2001, dt.30.12.2000, respectively. Pursuantly |
was issued with pattadar passbook vide Kata No.577. Similarly my father in law
Sri.P.Lakshmu Reddy has purchased land to an Ac.15.00 cents in
Sy.No.295/1A situated at Mangalampeta Village, Pulicherla Mandal, Chittoor
District from Sri D.Mangamma, W/o D.Venkatreddy vide registered sale deed
no. 2346/2000, dt.29/12/2000. Upon purchase of the same, my father in law
was in possession and enjoyment of the same. We have developed the land by

incurring huge expenditure.

4. Itis submitted that my elder brother in law's son (PV Midhun Reddy) has

purchased land to an Ac.11.00 cents and Ac.10.00 cents in Sy.No.295/1C
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e situated at Mangalampeta Village, Pulicherla Mandal, Chittoor District from
Sri.D.Changa Reddy, S/o Desireddi Chinnappa Reddy vide registered sale
deed no. 2345/2000, dt.29/12/2000 and deed no.1/2001 on 30.12.2000,
respectively. Pursuantly he was issued with pattadar passbook vide Kata
No.575. My younger brother in law (P.Dwarakanath Reddy) has purchased
land to an extent of Ac.18.94 cents in Sy.No0.296/2 situated at Mangalampeta
Village, Pulicherla Mandal, Chittoor District from Sri Challa Kuppu Ramaiah and
Smt. Lakshmi Devamma,(they are the Son and Daughter of Sri Kuppu
Ramaiah) vide registered sale deed no. 139/2001, dt.02/02/2001, Pursuantlyhe
was issued with pattadar passbook vide Kata No.578, where in the survey
number is wrongly mentioned as 296/1B. Respective vendors have handed
over the possession of the respective extents of land on the date of purchase
and all the purchasers are in continuous possession and enjoyment of the same
since then. Upon demise of my father in law, the said land of Ac.15 cents in
Sy.No.295/1A devolved upon my elder brother in law (Dr.P.Ramachandra
Reddy) and revenue records were mutated in his name and pattadar passbook
Is issued vide kata no.738. The total land extent being owned by us in
Sy.N0.295 and 296 is Ac.75.74 cents. Since the dates of respective
sale/mutation, we have been in peaceful possession and enjoyment of our

respective lands without out any disturbance.

5. It is submitted that our respective vendors represented that prior to
declaring the forest situated in Chittoor as Reserved Forest, the Government

has issued notification on 31.05.1962 under Section 4 of the Indian Forest Act,
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1927. Subsequently a proclamation of the proposed lands to be included in the
reserve forest was made on 15.06.1964. Pursuant to the same my vendors'
predecessors in title (namely: D.Venkatreddy and C.Kupparamaiah) has made
an objection stating their lands were include in the published gazette and was
considered by the Forest Settlement Officer vide. Proceedings in Ref.B.1421/6.
An enquiry was conducted considering various evidences and vide orders
dt.03.08.1965 issued under Section 10 of the Act, it is held that Land to an
extent of Ac.75.74 cents is a patta land. However, as the patta lands were
scattered across the forest in different plots. So, a proposal was made to give
the whole extent in one plot. The Petitioners therein has consented and

subsequently the Assistant Conservator of Forest has also agreed for the same,

6. It is submitted that that Sri D.Venkatreddy and Sri C.Kupparamaiah has
applied before the Assistant Settliement Officer, Chittoor vide.C.S.No. 50 and
88/11(a)/65 under Section 11(a) of the Andhra Pradesh Estates (Abolition and
Conversion into Ryotwari) Act, 1948 seeking ryotwari pattas for their land
holding to an extent of Ac.75.74 cents. The Assistant Settlement Officer,
Chittoor after due enquiry and note of the order of the Forest Settlement Officer

dt. 03.08.1965 has allowed the claim for Issuance of Pattas vide orders

dt.05.09.1966.

7. It is submitted that the Government of Andhra Pradesh has issued
GO.Ms.No.1850, dt.16.09.1968 under Section 15 of the Andhra Pradesh Forest

Act, 1967, declaring the boundaries of the reserved Forest where it has
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observed the existence of the subject land of Ac.75.74 cents and also

acknowledges the existence of cart track till the said lands.

8. It is submitted that a Suc Moto revision against the order of the Assistant
Settlement Officer, Chittoor dt.05.09.1966 was initiated before the Director of
Settlements, Hyderabad vide R.P.No.1 of 1975. The Director of Settlements
vide orders dt.19.11.1981 has affirmed the decision of the Assistant Settlement
Officer, Chittoor, confirming the eligibility of pattas to an extent of Ac.75.74 cents
in Sy.No.295 and 296 of Mangalampeta Village. Hence the title over the said
lands has become absolute in favour of D.Venkatreddy and Sri

C.Kupparamaiah who are my vendors ancestors.

9. Itis submitted that the Principal Chief Conservator of Forests & Head of
Forest Force has issued proceedings vide. Ref.no.EFS02-15034/21/2022
dt.27.06.2022 according permission for the upgradation of the earthen road to
BT road from Mangalampet-Kothapeta R&B to Elukadhoonipeta Beat,
Mangalampet Section. A conjoint reading of this proceedings along with the
Gazette di.16.09.1968; Proceedings of the Forest Settlement Officer in
Ref.B.1421/6 dt.03.08.1965; Proceedings of Director of Settlements in
R.P.No.1 of 1975 dt.19.11.1989 along with our Sale Deeds and Pattadar

Passbooks would clearly establish my clear right and title over the subject land.

10. While the situation was as described, Eenadu Daily News Paper on
29.01.2025 has published an article titted “Adavilo Akrama Samrajyam” by

falsely alleging that me and my family members have encroached the forest
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land to an extent of Ac.75.74 cents. It was further alleged that in the FMB
records the existing private land is only Ac.23.69 Cents but whereas in
registration it is shown as Ac.43.8 Cents and in Adangal as Ac.75.74 Cents. A
bare perusal of the article makes it clear that the Eenadu Daily News Paper has
made the said allegation basing on the FMB records of the year 1952. As stated
above, several proceedings and GO were issued since 1965 making clear that
land to an extent of Ac.75.74 cents are patta lands. Without considering the
subsequent proceedings, the Eenadu Daily News Paper, which is inimically
disposed against me, has published a false, distorted and baseless article
against me and my family alleging encroachment. In fact, my elder brother in
law filed a defamation suit vide OS.No.58 of 2024 on the file of Learned IX
Additional District Court, Chittoor for damages of Rs.50 Crores for publishing a
false news article against him alleging my involvement in a fire accident at RDO
Office, Madanapalli. As such, the said news paper has an axe to grind against
us and they are continuing their tirade against him and us as we are his family

members by publishing false and defamatory articles.

11.  While so, to my utter consternation, | received a Notice dated 31.01.2025
in Coor - 5/484751/2025 on 03.02.2025 from the 2™ respondent stating that the
Government has constituted a committee on 29.01.2025 to investigate on the
allegations published in the newspaper mentioned above to conduct joint
inspection of the land and submit report to the Government. It is alleged that the
lands in Sy.No.295 and 296 of Mangalampeta Village of Pulicherla Mandal need

to be inspected jointly with the forest and revenue authorities in order to find out
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and fix the exact boundary between “land in enclosure” and forest land on
07.02.2025 by 10.00 am. The said notice was served upon me, my brother, my
brother's son and my sister-in-law. A reading of the said notice basing on a
newspaper item published in Eenadu daily on 29.01.2025 is fraught with bias
and malafides and for this precise reason, a vague notice has been given by
the 2nd respondent without even conducting a preliminary enquiry about the
alleged encroachment. Notice does not give any details except for referring to
the newspaper article and it is reiterated that the said publication has no basis.
The said notice is not revealing the extent of property to be inspected Jointly. It
is not mentioned under which provision of law a committee has been
constituted, what is the authority of such Committee and as to under what
provision of law, the said notice has been given or under what authority of law,
the said Committee can function. As such, no inspection can be conducted
basing on such vague and illegal notice. Thus, issuance of such notice itself is
ultra vires of this Authority's power and not traceable to any provision of law.
The notice is silent as to the proposed survey is for an extent of Ac.75.74 cents
or Ac.23.69 cents as per the article published in Eenadu Daily News Paper and
sought for clarification of the notice dt.31.02.2025. Be that as it may, as my
presence at the designated time and place was too short and | would not be in
a position to attend and at any rate, the said notice is vague and
incomprehensible. Therefore, | had sent a legal notice dated 04.02.2025 calling

upon the 2™ respondent to defer the survey till the issues raised by me in the
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said notice are addressed. For brevity, the contents of the same may be read

as part and parcel of this affidavit.

12. It is submitted that the said notice was served upon the 2" respondent
on 05.02.2025 and | was under the bonafide impression that the 2™ respondent
would act upon the contents of my legal notice and accordingly, defer the
proceedings till clarifications are given. However, there was no response to my
notice. Surprisingly, the respondents swarmed my land on 07.01.2025 and
started conducting unilateral survey, without even reference to my legal notice.
After issuance of the said legal notice, there was no order or proceeding dealing
with the contents of my legal notice nor there was any correspondence from the
2" respondent rejecting my request for deferment and furnishing of data

mentioned therein.

13. It is submitted that on 08.02.2025, through whatsapp a notice in Coor-
5/484751/2025 dt.08.02.2025 was received by one of the associate of my
brother in law. To my surprise, through the said notice, the 3 respondent
alleges that a survey was conducted on 07.02.2025 in the presence of my
representatives and that during the field survey, few points necessary to do the
survey could not be identified on the field and that a follow up joint survey by
the Forest and Revenue authorities will be scheduled on 10.02.2025. The
contents of the said notice are fraught with falsities and distortions. There was
no representative from my side, who has been deputed for the above purpose.

When | have specifically requested for the data to be provided and asked for
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deferment of the survey till the same is provided, the question of my
representative participating in the survey does not arise. Unfortunately, mischief
is being played by the respondents to legitimize their illegal survey, which
cannot be countenanced, either in law or on facts. In fact, the said notice was
sent through whatsapp on 08.02.2025 to associate of my brother in law. Such
service is not a valid service of notice, as held by the Hon'ble Apex Court. As
such the same could not be considered as a valid service of notice and such
action is in total violation of principles of natural justice. It is further submitted
that none of my authorised representatives were present at the time of alleged
survey on 07.02.2025, only the regular employees of my farms were present
doing farming works. The conducting of survey again on 10.02.2025, without

serving proper notice on me clearly shows the predetermined mind of the official

respondents.

14. It is submitted that the above chronology of events clinchingly establish
that the whole genesis of survey basing on a false paper publication and without
even conducting a preliminary enquiry is a schematic attempt to deprive me of
my property, of which | have been possession for more than two and half
decades. The alacrity with which a so called Committee was constituted and
survey is being done smacks of malafides and arbitrariness. Basing on a false
article published by a newspaper, constitution of a committee and conducting a
survey on such a war footing basis speaks volumes of the official respondents’
intentions to harass, intimidate and deprive me of my property and evidently,

the same is politically motivated. Issuance of such a vague and baseless notice.
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A which does not even refer to the provision of law, violates my constitutional right
guaranteed under Art.300-A of the Constitution of India and amounts to

interference with his enjoyment over the same.

15. It is submitted that | also came to know that basing on the above false
article dated 29.01.2025, the Hon'ble National Green Tribunal has suo motto
initiated enquiry in this regard. Without even awaiting any orders of the Hon'ble
Tribunal and without even waiting for any adjudication to take place by the
Hon'ble Tribunal, the respondent no.2 and 3 are acting hastily, which is

obviously motivated by political vengeance against me and my family members.

16. It is respectfully submitted that the 2nd and 3™ respondents are openly
proclaiming that by virtue of the survey done by them, which is ex facie illegal
and arbitrary, they are going to dispossess us from our property. First of all,
conducting such survey basing on a newspaper publication, which is totally
based on incorrect and false information, itself is illegal and secondly, such
unilateral survey is not permissible in law and thirdly, basing on such illegal
survey, the respondents cannot interfere with our possession and enjoyment
over my land. Despite such glaring illegalities, the respondents 2 and 3 are
scheming to use their power to forcibly dispossess me, which is illegal and

cannot be countenanced, either in law or on facts.

17.  Under the above circumstances, | have no alternative remedy and have
therefore sought relief under the extraordinary jurisdiction of this Hon'ble Court,

invoking Article 226 of the Constitution. | have not filed any other Writ, Suit or
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direction before any authority or Court for the relief sought for in the present

Writ Petition.

Pending disposal of this writ petition, it is therefore prayed that this
Hon'ble Court may be pleased direct the respondents not to interfere with the
peaceful possession of the petitioner's land admeasuring Ac.10.80 cents in
Sy.N0.295/1B; Ac.0.89 cents in Sy.N0.295/1D and Ac.9.11 cents in
Sy.N0.296/1 situated at Mangalampeta Village, Pulicherla Mandal, Chittoor
District and pass such orders as are deemed fit and proper in the circumstances

of the case.

Pending disposal of this writ petition, it is therefore prayed that this Hon'ble
Court may be pleased to stay all further proceedings pursuant to Notice in Coor-
5/484751/2025 dt.31.01.2025 and Coor-5/484751/2025 dt.08.02.2025,
including acting upon such surveys and pass such orders as are deemed fit and

proper in the circumstances of the case.

For the reasons stated above, it is respectfully prayed that this Hon'ble
Court may be pleased to issue an appropriate writ, direction, order, or orders,
particularly in the nature of a Writ of Mandamus, declaring the notice Coor-
5/484751/2025 dt.31.01.2025 and Coor-5/484751/2025 dt.08.02.2025 issued
by the 2™ respondent as illegal, arbitrary and violative of Article 14, 21 and 300A
of the Constitution of India and consequently set aside the same and direct the
respondents to not interfere with the petitioner's possession over the lands to

an extent of Ac.10.80 cents in Sy.N0.295/1B; Ac.0.89 cents in Sy.No.295/1D
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« and Ac.9.11 cents in Sy.No0.296/1 situated at Mangalampeta Village, Pulicherla

Mandal, Chittoor District and pass such other order or orders as this Hon'ble

Court may deem fit and proper in the circumstances of the case.

Sworn and signed before me
on this the day of February, 2025. Deponent

Advocate:

VERIFICATION

| P.Indiramma, W/o. P.Bhaskar Reddy, Aged about 63 Years, Occ:
Housewife, R/o D.no.10-34, Maruthi Nagar, MR Palli, Tirupathi, do hereby verify
and state that the contents of the Affidavit filed in support of the Writ Petition
are true to my personal knowledge, facts are true to my knowledge based on
information and on records and believed to be correct and those of last para's
are based on legal advice believed to be correct. Hence, verified on this the

day of February, 2025.

Counsel for the Petitioner Deponent
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L.Madhusudhan Reddy, B.Sc., B.L., Cell No: 98481 75467
Advoeate Phone: (1) 2240157
OfT; 100 E, Gopal Reju Colony
Tirupatl,
Res: 9-4320, Lingeswara Nagar
Sainagar Panchayat
Near Avilala, Tirupati
e-mail i Inkkireddimsreddy/@gmail.com
4If any reply to residential address only

Date: 04-02-2025

The District Collector & District Magistrate,
Chittoor Districl o

e
"/Hcﬁ o
Sir, E,‘t‘l"ﬁ

My client Smt Peddi Reddy Indiramma W/o. Late P.Bhaskar Reddy
has instructed me to give the following reply for your notice with reference No.
Coor - 5/484751/2025 dt 31-01-2025, which is served to him on 03-02-2023.

L. My client states that your notice is not revealing the extent of property
to be inspected jointly, and the said notice basing on a newspaper item published in
Eenadu daily on 29.01.2025 without even conducting & preliminary enquiry and
without even arriving at a prima facie conclusion about the allegations in news
ltem and the said notice does not given any details except for referring to the
newspaper article and it is reiterated that the said publication has no basis. My
client states that the said notice is not revealing the extent of property to be
inspected jointly, As such, no joint inspection can be conducted basing on such

vague and illegal short period notice.

2. My client states that due to political rivalry under influence of ruling
party, since several days the Eenadu Daily News Paper is making false allegations
against my client and his family members, by one way or other without any facts.
My client likes to bring to your nolice that, the Eenadu Telugu Daily is
intentionally targeting my client and his family by promoting baseless news

articles agains! them. Recently, my client’s Brother - In - Law, Sri Peddireddi

fuftand
L. MADHUSUDHAN REDDY
ALYOCATE 85c, 8L

Has: # 30110, Ungetwas Nagar
Sl Nawmr Panchayadl, Mear Avilals
TRUPATI L Me: APATIAANE
Tal O0gal 7TR46T
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Ramachandrg Reddy, Former Minister and MLA, Punganur has alse fileq
defamation suit 0.8.No. $8/2024, against the Eenadu Daily Newspaper, on the file
of Hon'ble IX Additional District Court, Chittoor for damages of Rs 50 Crores as
the false news item against him, in the issue of Madanapalli RDO Office Fire
Accident Cnse is damaged his reputation in public. Due to the above said suit the
Eenadu Daily Newspaper's manngement has published the false news item on 29-
01-2025 against my client and his family members without any basis and without
getting any prior explanation from them. On the basis of said false news item the
government in hurry manner has constituted alleged committee only to blackmail
my client’s family. My client states that the allegations made in the said news item
are figment of the said newspaper's imagination and purpesely published to
q%iit‘ame and harass my client and his family members and it does not bear any
“"ﬁﬂ“uﬁiuf truth, My client is contemplating to initiate defamatory proceedings

against“the “Said newspaper for its iresponsible publication of false news against

her and her family members thers by defaming them in the public.

3. My client states that as the above mentioned article in Eenadu Daily
News paper on 29-01-2025 as “Adavilo Akrama Samrajyam™ has conveyed that
my client and his family members are holding a land of 75.75 Acres in which onl ¥
23.69 acres are genuine and the rest are unauthorized, which is totally baseless. My
client, along with her Brother - In — Law (deceased husband's elder brother) Sri
Peddireddi Ramachandra Reddy (Former Minister and present MLA of Punganur),
another Brother - In - Law (deceased husband's elder brother) Sri P.Dwarakanatha
Reddy and P.Mithun Reddy S/o. P.Ramachandra Reddy are holding total land of
Ac 75.74 in Survey No 295 and 296 at Mangalampet Village, Pulicherla Manda).
Chittoor District which are purchased under 1) Reg. Doe.No. 2346/2000 Dt 28-12-
2000, for an extent of Ac 15.00 2) Doe. No. 1/2001 Dt 30-12-2000 for an extent of
Ac 10.00 3) Doc.No.2345/2000 Dt 29-12-2000 for an extent of Ac | 1.00 4)
Doc,No.139/2001 Dt 02-02-2001 for an extent of Ac 18.94 and 5) Doc No.
234772000 Dt 29-12-2000 for an extent of Ac 10.80 Cents and lastly Doc.No.
2/2001 Dt 30-12-2000 for an extent of Ac 10.00 ( in total Ac 75.74) and for the
said land my client have the records and the order copy dt [9-11-1981, issued b
the Director of Land Settlements, Andhra Pradesh, Hyderabad. My client states

that Ryoiwari Palta was issued (or an extent ol 75.74 Acres by Ass) Settlement
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2:?:;; E:::::: R:5+ .Nn .2‘?5 and 296 nt Chandragiri Taluk, Mangalamapel
v istrict in his $.R.No 50 and $8/1 1(a)/(65/C&R on 05/09/1966
and 2 Suo Moty Revisional Enquiry was initiated and the notices were issued for
the holders of Scheduled Land of 75.74 Acres in Survey No 295 and 296 on
O1/07/1975. My client states that after 6 years from Initiating the above enquiry,
i.e. on 19/11/1981 the final judgement was pronounced. My client staies that the
said Judgment says “In the light of the above positien, I am convinced that the
respondents are eligible for IPatta Ryotwari Patta for the full surveyed area of Ac.
75.74 in S:Nos 295 and 296 correlated to P.Nos. | to 7 of Mangalampeta Village
and accordingly the order of the Asst Seitlement Officer, Chittoor in S.R. No 50
and 88/]1(a)/64, Dt. 5-9-66 are confirmed. In the result the Suo Motu Revisional
Enquiry is dropped.” My client states that the as per Gazelte dt 16th September
1968, the land in Sy Nos 295 and 296 of Mangalampet Village in Chandragiri
Taluq are is an enclosure with an extenl of 75.74 Acres and the right of way was
also admitted for a width of 30 Ft. My client states that for the above said total land
of Ac 75.74. Pattadar pass books have been given to my client and her family

members recognizing their valid and legal possession over their respective extents

of land.

4. My client states that the above narration of events clinchingly
establish that the allegations in the newspaper are wholly false, baseless and
vexatious-and the same are only made with a motive to harass my client and tamish
her reputation and her family members. Basing on such a false article, constitution
of a Committee and a plan to conduct a joint survey on such a war footing basis
cannot be countenanced and the same smacks of malafides and arbitrariness and
(he same amounts the violation of my client’s constitutional right guaranteed under
Art.300-A of the Constitution of India and amounts to interference with her

enjoyment over the same.

5. My client states that the government has twice took up the survey in
the past for the same Jand and confirmed that there were no violations. Now you
have issued the notice in question, without revealing the extent and particulars of
land far which the joint inspection is proposed. My elient stites that she wants to

know on which extent the joint inspection is proposed and whel:hjr it is on Ac
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75.74 as per the records (or) 23.69 acres as per the adverse article published in
Eenadu Daily Newspaper. My client will cooperate for the said joint inspection
afler receiving the clarification about the joint inspecticn property because without
the said clarification of extent and particulars of the land, my client can’t submit

the records at the time of joint inspection.

6. My client states that due to her personal health problem she is not in
position o atlend the proposed joint inspection on 07-02-2025 and requesting vou
to postpone the same by fixing any date after two weeks, with the above

clarification about the extent of property and particulars of property of proposed

—Lﬁw
ADVOCA

v MAaLny i
ADvocATE e AEDD:

LR
LT 34135, Lingurirss mt_i
Sal Nagnr Farchepm] Wrar Awlon,
Maitsan r Y BRI s
L Aesder 1hasy

joint inspection.
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L6032025, 15:13

. - PRO Kiran
@I Today at 09:05

s o

o

(1) WhalsApp

~ B K @ @m A~

Dale: 18.02.2025
To:

The Collector and Distriet Maglstrate
Chittoor Dislrict,

Sub: Interim Order dated 13.02.2025 of Hon'ble High Court In

ok {f\yh WP.No.3684 of 2025 - Reg,
e

hitps:ifweb. whatssipp_com

™

Ral: 1) Notice No.Coor-5/484751/2025 dated 31.01.2025

q;/" & 2) Reply dated 04.02.2025

l:-
g} 3) Notice No. Coor-5/484751/2025 date 08.02.2025

ﬁ As you are aware that through reference 1 cited an Intimation was given

la me aboul a proposed joint survey to be conducted on 07.02.202% Citing the
reasons through the referende 2™ cited reply, the contenis of which may be
read as part and parcal, for brevity, | have raised certain quaries and furiher
requested to defer the said exaroise {ill such queries are addresssd,

While | was expecting deferment of the survey, | was dismayed to recaive
the 3" reference cited notice allaging about the presence of my raprasantalive
_Inihe aillgad joint .wnrayc.undu:r.ud an 07.02,2025, whtun s absnhnnly o false
slatemant and furthan | 'was again calied upon o an;end Iha further sunmy
proposed to ba conducted on 10.02.2025. Even the reference 3™ cited notice

was never served upon me personally, as required under law. It was only gent” -

through whatsapp to my brother In law's associate.  °

Be that as it may, as the alleged survey conducted on 07.02.2025 and
10.02.2025 are Wegal, arbitrary and unilateral, | was constrained 1o approach
the Hon'ble High Courl by way of WP.No 3684 of 2025 compleining |he
hastiness in conducting the survey and lack of authority in initlating such
praceedings to do 50 and raised carain clher lagal grounds. After haaring bolh
the Parties, the Hon'ble Court has directad for lling sounter within two weaks
by yau, which requires you/Government to answer all the contentions raised try

§-Twdva .

4 of 4
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File No.EFS02-15034/21/2022-FCA SEC-PCCF

GOVERNMENT OF ANDHRA PRADESH
FOREST DEPARTMENT

Ref.no.EFS02-15034/21/2022- Office of the Prl. Chief Conservator of Forests &
ECA SEC-PCCF/FCA-1, Head of Forest Force, Andhra Pradesh,
Dated:27/06/2022. Guntur - 522004,

Sri N.Prateep Kumar, IFS.,
Prl. Chief Conservator of Forests &
-Head of Forest Force
dx0'0ep:z

APFD - F (C) Act, 1980 - Proposal for up-gradation of earthen road to BT road
from Mangalampet-Kothapeta R&B to Elukadhoonipenta falling in
Compartment nos.103 & 104 of Mangalampet RF, Mangalampeta Beat,

Mangalampet Section, Piler Range, Chittoor East WL Division - Permission
+ requested - Accorded - Reg.

Sub:

Ref:-CCF, WLM Circle, Tirupati, Rc.no. 156/2022/M1, dt,01.06.2022 &
11.06.2022.

=008z

Under the circumstances explained and recommended by the Chief
Conservator of Forests, WLM Circle, Tirupati in the reference cited and as per the
guidelines issued by the Government of India, Ministry. of Environment, Forest
and Climate Change (Forest Conservation Division) in F.n0.11/117/2019-FC,
dated 09.11.2020, permission is hereby accorded to the Executive Engineer, PR

Division, Madanapalli for up-gradation of earthen road to BT road from
Mangalampet-Kothapeta R&B to Elukadhoonipenta falling in Compartment
nos.103 & 104 of Mangalampet RF, Mangalampeta Beat, Mangalampet Section,
Piler Range, Chittoor East WL Division to the extent of existing road
constructed prior to 1980 in the Mangalampet Forest block netification,

.on the responsibility of the Chief Conservator of Forests, WLM Circle,

Tirupatl and the Divisional Forest Officer, Chittoor East WL, subject to
the following conditions.

" 1. No breaking up of forest land or felling of trees shall be allowed.
2. While Black topping, adequate precautions should be undertaken by the
user agency to avoid any damage to flora and fauna. Fire for melting of
coal tar and mixing shall be lit at a safe distance from the trees/vegetation
and avoid dry/hot seasons. Fuel wood, if required, shall be purchased in
advance from the Depot of Forest Development Corporations.

. No crushing / breaking of stones shall be allowed inside forest areas.
Readymade materials shall be used for up-gradation of such roads. No
labour camp shall be allowed on the forest land.

. No widening of the road is allowed. Both sides of the upgraded road
shall be reinforced with bricks/stone works, and vegetative measures to
check soil erosion at the project cost in consultation with the Divisional
Forest Officer. .

. Any other condition, the Divisional Forest Officer, Chittoor East WL may

impose from time to time in the interest of forest conservation and”
protection. :

Further, it is informed that, if the Executive Engineer, P.R
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Flle No,EFS02-15034/21/2022-FCA SEC-PCCF

Dlvision, Madanapalie desires to up-grade the subject road beyond the
admitted

Executive
existing rond constructad prior to 1980 , the
Engineer, p,R Dlvision, Madanapalle may be ndvised to submit proposal

under Forest (Conservation) Act, 1980, for the further processing of tha
Proposal, ,

N Prateep Kumar I F §
Prl.Chlef Conservator of Forests &
Head of Forest Force
To
The Chief Conservator of Forests, WLM Circle, Tirupati,

Copy to the Divisional Forest Officer, Chittoor East WL Divislen for information.

Copy to the Executive Engineer, PR Division, Madanapalle, Chittoor District for
information, -

Re.No. 156/2022/M1, dt: 29,06.2032.
Copy communicated to the Divisional

Forest Officer, Chittoor East for strict
compllance. '

Sd/- N. Nageswara Rao,
Chief Conservator of Forests,
. Wildlife Management Circle,

. Tirupati,
L P4
The Divisional Forest Officer, Chittodr Eas
© J[T.C.B.OJ/ ,Eg\b{‘am//

Technical Officar

Signed by N Praleep Kumar

LIFS -
Dale: 27-06-2022 20:55:10

\ Reason: Approved
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0/o M.P. Rajampeta
Opp: 10C Petrol Bunk,
Basnikonda,
Madanapalle - 517325,
Chittoor Dist.A.P.
Cell NO. 5491030131

P.Cwarakanatha Reddy
v M.L.A.

Thamballapalle Constituency

Date: 26.03.2025

To:
Forest Range Officer
Chittoor East Range
Chittoor

Sub: Reply to Eviction Notice vide Rc.No.07/2025/FRO-GE dt.11.03.2025 —
Reg.

Ref: 1) Eviction Notice vide Rc.No.07/2025/FRO-CE dt.11.03.2025
2) W.P.N0.3693 of 2025.

Respected Sir,

| received the 1* reference cited notice on 13.03.2025. | have gone
through the contents of the same and | deny all the allegations levied unless
specifically admitted herein,

1. Admittedly, myself, my brother Sri Dr.P.Ramachandra Reddy, my
brother's son Sri P.V.Midhun Reddy and my sister in law Smt. P.Indiramma
(herein after referred to as my family members) are the owners and
possessors of lands admeasuring Ac.75.74 Cents only situated in Sy.No.295
and 296 at Mangalampet Village, Pulicherla Mandal, Chittoor District. Before
going any further, | emphatically deny the allegation that all of us are in
possession of Ac.103.98 cents and that out of the said land, an extent of land
admeasuring Ac.32.63 cents cents has been encroached.

A In view of a Notice Coor-5/484751/2025 dt.31.01.2025 and Coor-

5/484751/2025 dt.08.02.2025 issued by the Collector and District Magistrate,
Chittoor District to each of us proposing to conduct a joint survey, we filed

85


85


P.Dwarakanatha Reddy
v M.LA.

Thamballapalle Constituency

O/o M.P. Rajampeta
Opp: 10C Petrol Bunk,

Basnikonda,
Madanapalle - 517325,
Chittoor Dist.A.P.

Cell NO. 9491030131

W.P.Nos.3600,3601,3693,3694 of 2025 before the Hon'ble High Court
challenging the said Notice Coor-5/484751/2025 dt.31.01.2025 and Coor-
5/484751/2025 dt.08.02.2025 inter alia challenging the competence of the
said authority in seeking to conduct survey. Principal Chief Conservator of
Forest and Head of Forest Force has been arrayed as 4th respondent. So
also, the other family members filed W.P.N0.3601 of 2025, W.P.No.3600 of
2025 and W.P.N0.3694 of 2025 respectively. After hearing the parties, the
Hon'ble High Court through Order dated 13.02.2025 has directed the parties
therein including the Forest Department to file their respective counter within
two weeks and further the Hon'ble High Court was also pleased to interdict the
respondents therein from taking any coercive actions except in accordance
with Law. The fulcrum of challenge in the said writ petition is the competence
of the authorities in conducting survey. A copy of the affidavit filed in support of
the said W.P.s is attached herewith for your ready reference. For brevity, the
contents of the same may be read as part and parcel of this explanation.
Despite clear directions from the Hon'ble Court to file counters, no counters

have been filed to this day by any of the respondents including the Forest
Department.

3. As the very legality of the alleged surveys dated 07.02.2025 and
10.02.2025 are under the judicial scrutiny of the Hon'ble High Court, the
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P.Dwerakanatha Reddy /:;?\ O/o M.P. Rajampeta

M.LA. [ ) Opp: 10C Petrol Bunk,
Thamballapalle Constituency \ Lx i J-:f_f_’-. Basnikonda,
\; EE " Madanapalle - 517325,

Chittoor Dist.A.P.
Cell NO. 9491030131

surveys allegedly conducted on 31.01.2025, 07.02.2025 and 10.02.2025
would not only amount to violation of the Orders of the Hon'ble High Court but
also not binding on us. Instead of contesting the matter by filing the counters
and inviting the Judgment of the Hon'ble High Court, you have issued the
reference 1™ cited notice to us thereby seeking to render the issue raised in

the above Writ Petitions infructuous, which cannot be countenanced, either in
law or facts.

4. As evident from the contents of the reference 1* cited notice, there is
reference to the alleged surveys conducted on 31.01.2025, 07.02.2025 and
10.02.2025. No notice was issued to us in respect of the alleged survey on
31.01.2025. As regards the surveys allegedly conducted on 07.02.2025, we
have specifically addressed respective letters, all dated 04.02.2025 seeking
time for the reasons mentioned therein, which are genuine. No orders were
passed on the said representation. To our further dismay, another notice
dated 08.02.2025 was sent to one of my brother's associate on whatsapp on
08.02.2025 alleging that a part survey was conducted on 07.02.2025 and that
further survey would be conducted on 10.02.2025. In the said notice, it was
falsely alleged that there was participation from our side in the survey
allegedly conducted on 07.02.2025. We reiterate that we did not participate in
the said survey. Even the survey allegedly conducted on 10.02.2025, we did
not participate. In fact, on 10.02.2025, we filed the above mentioned W.P s
and as such, the Hon'ble High Court is seized of the issue raised in the
reference 1% cited notice. Therefore, proceeding against us basing on the
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0O/o M.P. Rajampeta
Opp: 10C Petrol Bunk,
Basnikonda,
Madanapalle - 517325,
Chittoor Dist.A.P.
Cell NO. 5491030131

P.Dwarakanatha Reddy
v M.L.A.

Thamballapalle Constituency

reference 1* cited notice, not only amounts to overreaching the Orders of the
Hon'ble High Court but also amounts interfering with the administration of

Justice, which is contemptuous attracting the provisions of Contempt of Courts
Act.

Thus, viewed from any angle, the alleged surveys and issuance of the

reference 1¥ notice basing on such alleged surveys is totally unsustainable in
the eye of law.

5. Our consistent case has been that the hasty conduct of surveys was not
bonafide and the same is fraught with malafides and political vengeance.
There is gross violation of principles of natural justice. The said stand of ours
stands substantiated for the reason that the reference 1* cited notice has
been given based on alleged surveys, to which we are not parties to the same
and even the said surveys, on the face of it, establish the malafides in seeking
to implicate us. The reference 1% cited proceedings are ex facie in total
violation of law for the following reasons:

(a) The present survey is in contravention to the Survey and Boundaries
Act, 1923, as the Act contemplates for fixating the boundaries of the
disputed lands. Whereas you and other authorities measured the
lands without fixating the boundaries first. It is needless to mention
that, unless clear boundaries are determined. the question of
deciding on the area of encroachments does not arise. The joint
survey report is silent as to what method has been used to survey
the land. In this context it is relevant to mention that initial survey for
said lands was conducted in 1960's during the proceedings before
the Forest Settlements Officer and Assistant Settlement Officer The
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M.L.A. Opp: |10C Petrol Bunk,
Thamballapalle Constituency Basnikonda,
Madanapalle — 517325,
S Chittoor Dist.A.P.
Cell NO. 9491030131

P.Dwarakanatha Reddy /, a: N O/o M.P. Rajampeta
Lx

techniques/methods of survey used then were indigenous and not as accurate
as that of the present day, in view of the same there is a probability for
variance in the extent of land. It is a settled principle of law that boundaries
prevail over extent, in view of the same you and your authorities ought to have
determined the boundaries first instead of going by the extent of area. As such
the allegation of encroaching Ac.32.63 cents cannot be countenanced.

(b) Evidently, the initial survey was conducted by using 26 points but
whereas now, you and your authority has used 161 points to
determine the land. It is settled procedure that for surveying, the
authorities have to go by the initially fixed points but not by creating
new points. The survey report is silent as to how and why the
authorities have determined 161 points for surveying. In view of the
same the joint survey is unilateral and is invalid in the eye of law.

(c) With regard to the allegation of the deviation in the right of way, it is
submitted that the road has been laid by the Government pursuant to
the proceedings in Ref.No.EFS02-15034/21/2022 dt.27.06.2022. Me
or my family members have no role in the laying of the road, in view
of the same any allegations cannot be attributed to us.

(d) With regard to the allegation digging of borewell inside the forest
area, it is submitted that no borewell is dug by us in the forest land.
Even otherwise when the boundaries of the forest land itself are in

question, the question of placing reliance on such survey cannot be
countenanced.

(€) The present eviction notice dt.11.03.2025 is not traceable to any
provision of law nor the said notice mentions the same. Without

mentioning the same, we would not be in a position to deal with the
same.
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P.Dwarakanatha Reddy s 0O/o M.P. Rajampeta

- M.L.A. ([( Eif : jL j Opp: 10C Petr-nl Bunk,

Thamballapalle Constituency \\g\ : {/ Basnikonda,
ix Madanapalle — 517325,

Chittoor Dist.A.P.
Cell NO. 9491030131

(F)The joint survey report enclosed with the eviction notice
dt.11.03.2025 specifies that the Government of Andhra Pradesh vide
Memo. No.2700219/A1/SC.D/2025, General Administration (SC.D)
Dept. dt 28.01.2025 has constituted a Committee comprising of the
Collector & District Magistrate Chittoor, Superintendent of Police,
Chittoor and the Conservator of Forests, Ananthapuram to conduct a
joint inspection of the lands. However, the Survey is not conducted
by the constituted Committee, as the Conservator of Forest did not
take part in the alleged survey, the same is evident from signatures
of the officials on the alleged joint survey report and maps enclosed.
First of all, the said Committee itself lacks sanctity and even
assuming without admitting that the same is a valid one, one of the
member of the purported Committee is not party to it. In the absence
of any power to further sub delegate, the absence of the Conservator

of Forest, Anantapur and not signing the said report would establish
that the same is a illegal report.

(f) It is submitted that the eviction notice on one hand calls for an
explanation and on the other hand directs me and my family
members to “remove the fencing laid in the encroached forest land
beyond the enclosed area immediately”. This itself establishes the
predetermined mind of the Authority to falsely implicate us and thus,
the reference cited notice is an Order in the cloak of eviction notice.
As such the same is violative of principles of natural justice.

In light of the above-mentioned it is brought to the notice of your
authority that all proceedings pursuant to the alleged survey report including
the eviction notice dt.11.03.2025 has to be dropped forthwith by virtue of the
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O/o M.P. Rajampeta
Opp: 10C Petrol Bunk,
Basnikonda,
Madanapalle — 517325,
Chittoor Dist.A.P.
Cell NO. 9491030131

P.Dwagrakanatha Reddy
M.LA.

Thamballapalle Constituency

orders of the Hon'ble High Court of AP in W.P.Nos. 3600,3601,3693,3694 of
2025 dt.13.02.2025.

i

P.¥.Dwarakanath Reddy'

I) J)”*f‘i'/’“/ A

Enclosures:

1) Interim Order in W.P.Nos. 3600,3601,3693,3694 of 2025 dt 1 3.02.2025
2) Writ Affidavit

3) Notice to Collector, Chittoor dt.19.02.2025
4) Reply Notice to Collector, Chittoor dt.04.02.2025

5) Proceedings of Forest Department Ref.No.EFS02-15034/21/2022
dt.27.06.2022
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HIGH COURT OF ANDHRA PRADESH AT AMARAVATHI

W.P.Nos.3600, 3601, 3693 & 3694 of 2025

PROCEEDING SHEET

Sl
No

DATE

ORDER

Office |
Note |

13.02.2025

GRKP, J

Heard Sri C.V. Mohan Reddy, learned Senior
Counsel representing on behalf of Sri Kalla Guna
Sekhar, learned Counsel for the Writ Petitioners and
Sri D. Srinivas, learned Advocate General for

Respondents.

.' 2. Let Counter Affidavit be filed within two
weeks. One week thereafter for filing Rejoinder, if
any.

3. There shall be a direction to the Official
Respondents to follow the due process of law, if any |
coercive action is sought to be taken.

4. List the matter on 06.03.2025.

GRKP, J
JKS
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATI

W.P.No 44 OF 2025

Between:

P.Dwarakanath Reddy

S/o. Lakshmu Reddy, Aged about 57 Years
Occ: Member of Legislative Assembly

R/o D.no.10-34, Maruthi Nagar

MR Palli, Tirupathi.

...Petitioner
AND

1. The State of Andhra Pradesh
Rep. by its Principal Secretary
Revenue Department, Secretariat building,
Velagapudi, Guntur District.

2. The Collector and District Magistrate
Chittoor District

3. The Tahsildar, Pulicherla Mandal
Chittoor district

4, Principal Chief Conservator of Forest & Head of Forest Force,
Aranya Bhavan, P.V.S.Land Mark,

Near APIIC Towers, Mangalagiri,
Guntur District-522503 ...Respondents

AFFIDAVIT
| P.Dwarakanath Reddy, S/o. Lakshmu Reddy, Aged about 57 Years,

Occ: Member of Legislative Assembly, R/o D.no.10-34, Maruthi Nagar, MR
Palli, Tirupathi, do hereby sincerely and solemnly affirm and state on oath as

follows:

1. l'am the petitioner herein and as such | am well acquainted with the facts

of the case.
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“2. The present Writ Petition is filed aggrieved by the action of the
Respondents in hastily issuing notices to survey, which is without any basis
thereby seeking to interfere with the possession of petitioner's land to an extent
of Ac.18.94 cents in Sy.No.296/2 situated at Mangalampeta Viilage, Pulicherla
Mandal, Chittoor District as the same is violative Article 14, 21 and 300A of the

Constitution of India.

3. Itis submitted that | am the Member of Legislative Assembly from
Thamaballapalle Constituency. It is submitted that | have purchased land to an

Ac.18.94 cents in Sy.No.296/2 situated at Mangalampeta Village, Pulicherla
Mandal, Chittoor District from Sri Challa Kuppu Ramaiah and Smt. Lakshmi
Devamma,(they are the Son and Daughter of Sri Kuppu Ramaiah) vide
registered sale deed no. 139/2001, dt.02/02/2001. Pursuantly | was issued with
pattadar passbook vide Kata No.578, where in the survey number is wrongly
mentioned as 296/1B. Similarly my father Sri.P.Lakshmu Reddy has purchased
land to an Ac.15.00 cents in Sy.No.295/1A situated at Mangalampeta Village,
Pulicherla Mandal, Chittoor District from Sri D.Mangamma, W/o D.Venkatreddy
vide registered sale deed no. 2346/2000, dt.29/12/2000. Upon purchase of the
same, my father was in possession and enjoyment of the same. We have

developed the land by incurring huge expenditure.

4. It is submitted that my elder brother's son (PV Midhun Reddy) has
purchased land to an Ac.11.00 cents and Ac.10.00 cents in Sy.No.295/1C

situated at Mangalampeta Village, Pulicherla Mandal, Chittoor District from

94



'Sri.D.Changa Reddy, S/o Desireddi Chinnappa Reddy vide registered sale
deed no. 2345/2000, dt.29/12/2000 and deed no.1/2001 on 30.12.2000,
respectively. Pursuantly he was issued with pattadar passbook vide Kata
No.575. My sister-in-law (P.Indiramma) has purchased land to an Ac.10.80
cents in Sy.No.295/1B; Ac.0.89 cents in Sy.No.295/1D and Ac.9.11 cents in
Sy.N0.296/1 situated at Mangalampeta Village, Pulicherla Mandal, Chittoor
District from Sri D.Sriramulu Reddy and Sri D.Sarveswara Reddy (who are the
sons of Sir Changa Reddy), vide registered sale deed no. 2347/2000,
dt.29/12/2000 and deed no.2/2001, dt.30.12.2000, respectively. Pursuantly she
was issued with pattadar passbook vide Kata No.577. Respective vendors have
handed over the possession of the respective extents of land on the date of
purchase and all the purchasers are in continuous possession and enjoyment
of the same since then. Upon demise of my father, the said land of Ac.15 cents
in Sy.No.295/1A devolved upon my elder brother and revenue records were
mutated in his name and pattadar passbook is issued vide kata no.738. The
total land extent being owned by us in Sy.N0.295 and 296 is Ac.75.74 cents.
Since the dates of respective sale/mutation, we have been in peaceful

possession and enjoyment of our respective lands without out any disturbance,

5. It is submitted that our respective vendors represented that prior to
declaring the forest situated in Chittoor as Reserved Forest, the Government
has issued notification on 31.05.1962 under Section 4 of the Indian Forest Act,
1927. Subsequently a proclamation of the proposed lands to be included in the

reserve forest was made on 15.06.1964. Pursuant to the same my vendors'
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predecessors in title (namely: D.Venkatreddy and C.Kupparamaiah) has made
an objection stating their lands were include in the published gazette and was
considered by the Forest Settlement Officer vide. Proceedings in Ref.B.1421/6.
An enguiry was conducted considering various evidences and vide orders
dt.03.08.1965 issued under Section 10 of the Act, it is held that Land to an
extent of Ac.75.74 cents is a patta land. However, as the patta lands were
scattered across the forest in different plots. So, a proposal was made to give
the whole extent in one plot. The Petitioners therein has consented and

subsequently the Assistant Conservator of Forest has also agreed for the same.

6. It is submitted that that Sri D.Venkatreddy and Sri C.Kupparamaiah has
applied before the Assistant Settlement Officer, Chittoor vide.C.S.No. 50 and
88/11(a)/65 under Section 11(a) of the Andhra Pradesh Estates (Abolition and
Conversion into Ryotwari) Act, 1948 seeking ryotwari pattas for their land
holding to an extent of Ac.75.74 cents. The Assistant Settlement Officer,
Chittoor after due enquiry and note of the order of the Forest Settiement Officer

di. 03.08.1965 has allowed the claim for issuance of Pattas vide orders

dt.05.09.1966.

7. It is submitted that the Government of Andhra Pradesh has issued
GO.Ms.No.1850, dt.16.09.1968 under Section 15 of the Andhra Pradesh Forest
Act, 1867, declaring the boundaries of the reserved Forest where it has
observed the existence of the subject land of Ac.75.74 cents and also

acknowledges the existence of cart track till the said lands.
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8. Itis submitted that a Suo Moto revision against the order of the Assistant
Settlement Officer, Chittoor dt.05.09.1966 was initiated before the Director of
Settlements, Hyderabad vide R.P.No.1 of 1975. The Director of Settlements
vide orders dt.19.11.1981 has affirmed the decision of the Assistant Settlement
Officer, Chittoor, confirming the eligibility of pattas to an extent of Ac.75.74 cents
in Sy.No.295 and 296 of Mangalampeta Village. Hence the title over the said
lands has become absolute in favour of D.Venkatreddy and Sri

C.Kupparamaiah who are my vendors ancestors.

9. It is submitted that the Principal Chief Conservator of Forests & Head of
Forest Force has issued proceedings vide. Ref.no.EFS02-15034/21/2022
dt.27.06.2022 according permission for the upgradation of the earthen road to
BT road from Mangalampet-Kothapeta R&B to Elukadhoonipeta Beat,
Mangalampet Section. A conjoint reading of this proceedings along with the
Gazette dt.16.09.1968; Proceedings of the Forest Settlement Officer in
Ref.B.1421/6 dt.03.08.1965; Proceedings of Director of Settlements in
R.P.No.1 of 1975 dt.19.11.1989 along with our Sale Deeds and Pattadar

Passbooks would clearly establish my clear right and title over the subject land.

10. While the situation was as described, Eenadu Daily News Paper an
29.01.2025 has published an article titled “"Adavilo Akrama Samrajyam” by
falsely alleging that me and my family members have encroached the forest
land to an extent of Ac.75.74 cents. It was further alleged that in the FMB

records the existing private land is only Ac.23.69 Cents bul whereas in
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“registration it is shown as Ac.43.8 Cents and in Adangal as Ac.75.74 Cents. A
bare perusal of the article makes it clear that the Eenadu Daily News Paper has
made the said allegation basing on the FMB records of the year 1952, As stated
above, several proceedings and GO were issued since 1965 making clear that
land to an extent of Ac.75.74 cents are patta lands. Without considering the
subsequent proceedings, the Eenadu Daily News Paper, which is inimically
disposed against me, has published a false, distorted and baseless article
against me and my family alleging encroachment. In fact, my brother filed a
defamation suit vide O5.No.58 of 2024 on the file of Learned IX Additional
District Court, Chittoor for damages of Rs.50 Crores for publishing a false news
article against him alleging my involvement in a fire accident at RDO Office,
Madanapalli. As such, the said news paper has an axe to grind against us and
they are continuing their tirade against him and us as we are his family members

by publishing false and defamatory articles.

11, While so, to my utter consternation, | received a Notice dated 31.01.2025
in Coor - 5/484751/2025 on 03.02.2025 from the 2™ respondent stating that the
Government has constituted a committee on 29.01.2025 to investigate on the
allegations published in the newspaper mentioned above to conduct joint
inspection of the land and submit report to the Government. It is alleged that the
lands in Sy.N0.295 and 296 of Mangalampeta Village of Pulicherla Mandal need
to be inspected jointly with the forest and revenue authorities in order to find out
and fix the exact boundary between “land in enclosure" and forest land on

07.02.2025 by 10.00 am. The said notice was served upon me, my brother, my
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“ brother's son and my sister-in-law. A reading of the said notice basing on a
newspaper item published in Eenadu daily on 29.01.2025 is fraught with bias
and malafides and for this precise reason, a vague notice has been given by
the 2nd respondent without even conducting a preliminary enquiry about the
alleged encroachment. Notice does not give any details except for referring to
the newspaper article and it is reiterated that the said publication has no basis.
The said notice is not revealing the extent of property to be inspected jointly. It
is not mentioned under which provision of law a committee has been
constituted, what is the authority of such Committee and as to under what
provision of law, the said notice has been given or under what authority of law,
the said Committee can function. As such, no inspection can be conducted
basing on such vague and illegal notice. Thus, issuance of such notice itself is
ultra vires of this Authority's power and not traceable to any provision of law.
The notice is silent as to the proposed survey is for an extent of Ac.75.74 cents
or Ac.23.69 cents as per the article published in Eenadu Daily News Paper and
sought for clarification of the notice dt.31.02.2025. Be that as it may, as my
presence at the designated time and place was too short and | would not be in
a position to attend and at any rate, the said notice is vague and
incomprehensible. Therefore, | had sent a legal notice dated 04.02.2025 calling
upon the 2" respondent to defer the survey till the issues raised by me in the

said notice are addressed. For brevity, the contents of the same may be read

as part and parcel of this affidavit.
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“12. It is submitted that the said notice was served upon the 2" respondent
on 05.02.2025 and | was under the bonafide impression that the 2" respondent
would act upon the contents of my legal notice and accordingly, defer the
proceedings till clarifications are given. However, there was no response to my
notice. Surprisingly, the respondents swarmed my land on 07.01.2025 and
started conducting unilateral survey, without even reference to my legal notice,
After issuance of the said legal notice, there was no order or proceeding dealing
with the contents of my legal notice nor there was any correspondence from the
2" respondent rejecting my request for deferment and furnishing of data

mentioned therein.

13. It is submitted that on 08.02.2025. through whatsapp a notice in Coor-
9/484751/2025 dt.08.02.2025 was received by one of the associate of my
brother. To my surprise, through the said notice, the 3/ respondent alleges that
a survey was conducted on 07.02.2025 in the presence of my representatives
and that during the field survey, few points necessary to do the survey could not
be identified on the field and that a follow up joint survey by the Forest and
Revenue authorities will be scheduled on 10.02.2025. The contents of the said
notice are fraught with falsities and distortions. There was no representative
from my side, who has been deputed for the above purpose. When | have
specifically requested for the data to be provided and asked for deferment of
the survey till the same is provided, the question of my representative
participating in the survey does not arise. Unfortunately, mischief is being

played by the respondents to legitimize their illegal survey, which cannot be
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vountenanced, either in law or on facts. In fact, the said notice was sent through
whatsapp on 08.02.2025 to associate of my brother. Such service is not a valid
service of notice, as held by the Hon'ble Apex Court. As such the same could
not be considered as a valid service of notice and such action is in total violation
of principles of natural justice. It is further submitted that none of my authorised
representatives were present at the time of alleged survey on 07.02.2025, only
the regular employees of our farms were present doing farming works. The
conducting of survey again on 10.02.2025, without serving proper notice on me

clearly shows the predetermined mind of the official respondents.

14. It is submitted that the above chronology of events clinchingly establish
that the whole genesis of survey basing on a false paper publication and without
even conducting a preliminary enquiry is a schematic attempt to deprive me of
my property, of which | have been possession for more than two and half
decades. The alacrity with which a so called Committee was constituted and
survey is being done smacks of malafides and arbitrariness. Basing on a false
article published by a newspaper, constitution of a committee and conducting a
survey on such a war footing basis speaks volumes of the official respondents’
intentions to harass, intimidate and deprive me of my property and evidently,
the same is politically motivated. Issuance of such a vague and baseless notice,
which does not even refer to the provision of law, violates my constitutional right
guaranteed under Art.300-A of the Constitution of India and amounts to

interference with his enjoyment over the same.
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15. It is submitted that | also came to know that basing on the above false
article dated 29.01.2025, the Hon'ble National Green Tribunal has suo motto
initiated enquiry in this regard. Without even awaiting any orders of the Hon'ble
Tribunal and without even waiting for any adjudication to take place by the
Hon'ble Tribunal, the respondent no.2 and 3 are acting hastily, which is

obviously motivated by political vengeance against me and my family members.

16. It is respectfully submitted that the 2nd and 3™ respondents are openly
proclaiming that by virtue of the survey done by them, which is ex facie illegal
and arbitrary, they are going to dispossess us from our property. First of all,
conducting such survey basing on a newspaper publication, which is totally
based on incorrect and false information, itself is illegal and secondly, such
unilateral survey is not permissible in law and thirdly, basing on such illegal
survey, the respondents cannot interfere with our possession and enjoyment
over my land. Despite such glaring illegalities, the respondents 2 and 3 are
scheming to use their power to forcibly dispossess me, which is illegal and

cannot be countenanced, either in law or on facts.

17.  Under the above circumstances, | have no alternative remedy and have
therefore sought relief under the extraordinary jurisdiction of this Hon'ble Court,

invoking Article 226 of the Constitution. | have not filed any other Writ, Suit or
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direction before any authority or Court for the relief sought for in the present

Writ Petition.

Pending disposal of this writ petition, it is therefore prayed that this
Hon'ble Court may be pleased direct the respondents not to interfere with the
peaceful possession of the petitioner's land admeasuring Ac.18.94 cents in
Sy.N0.296/2 situated at Mangalampeta Village, Pulicherla Mandal, Chittoor
District and pass such orders as are deemed fit and proper in the circumstances

of the case.

Pending disposal of this writ petition, it is therefore prayed that this Hon'ble
Court may be pleased to stay all further proceedings pursuant to Notice in Coor-
5/484751/2025 dt.31.01.2025 and Coor-5/484751/2025 dt.08.02.2025,
including acting upon such surveys and pass such orders as are deemed fit and

proper in the circumstances of the case.

For the reasons stated above, it is respectfully prayed that this Hon'ble
Court may be pleased to issue an appropriate writ, direction, order, or orders,
particularly in the nature of a Writ of Mandamus, declaring the notice Coor-
5/484751/2025 dt.31.01.2025 and Coor-5/484751/2025 dt.08.02.2025 issued
by the 2" respondent as illegal, arbitrary and violative of Article 14, 21 and 300A
of the Constitution of India and conseguently set aside the same and direct the
respondents to not interfere with the petitioner's possession over the lands to

an extent of Ac.18.94 cents in Sy.No.296/2 situated at Mangalampeta Village,
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Pulicherla Mandal, Chittoor District and pass such other order or orders as this

Hon'ble Court may deem fit and proper in the circumstances of the case.

Sworn and signed before me
on thisthe  day of February, 2025. Deponent

Advocate:

VERIFICATION

| P.Dwarakanath Reddy, S/o. Lakshmu Reddy, Aged about 57 Years,
Occ: Member of Legislative Assembly, R/o D.no.10-34, Maruthi Nagar, MR
Palli, Tirupathi, do hereby verify and state that the contents of the Affidavit filed
in support of the Writ Petition are true to my personal knowledge, facts are true
to my knowledge based on information and on records and believed to be
correct and those of last para's are based on legal advice believed to be correct.

Hence, verified on this the day of February, 2025.

Counsel for the Petitioner Deponent
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L.Mudhusudhan Reddy, B.Se,, B.L., Cell No: 98481 75467
Advoenle Phane: (O) 2240157
QITs 100 E, Gopal Raju Colany
Tirupatl,
Res o 94320, Lingeswarn Mager
Sainagar Panchuyal
Mear Avilale. Tirupati
c-mail id: lukkireddimseeddyfagmail .com
“If nny reply to residential address only

it e s F s KIS 30 T ET g S} =

Date: 04-02-2025

To
The Districl Collector & District Magistrate,

Chitteor istrict,

Sit,

My client Peddi Reddi Dwarakanatha Reddy S/o. P.Lakshmu Reddy
has instructed me to give the following reply for vour notice with reference No.
Coor - 5/484751/2025 dt 31-01-2025, which is served to him on 03-02-2025.

I My client states that your notice is not revealing the extent of property
to be nspected jointly, and the said notice basing on a newspaper item published in
Eenadu daily on 29.01.2025 without even conducting a preliminary ¢nguiry and
without even arrivi:;g, at a prima facie conclusion about the allegations in news
Item and the said notice does not given any details except for referring to the
newspaper article and it is reiterated that the said publication has no basis. My
client states that the said notice i5 not revealing the extent of property to be
inspected jointly. As such, no joint inspection can be conducted basing on such

vague and illegal short period notice.

2. My elient states thal due Lo political rivalry under influence of ruling
partly, since several days the Eenadu Daily News Paper is making false allegations
against my client and his family members, by one wny or other without any facts.
My client likes 1o bring 10 your notice that, the Eenadu Telugu Daily is
mtentionally targeling my client and his lamily by promoting baseless news
articles against them. Recently, my client’s elder brother Sri| Peddireddi

Lald™
L MAODKUSUDHAN ?ﬂn\'
abvOCATE 0.5, B.L
Moa: & 94300, Ligeswar Hagar
Sai Hugar Pascheyadl, Naar Avilaly
TINUBATL, £, Wa: APSBITA 4L
Ceal: OB4E] TI44T
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X
Ramachandrn Reddy, Former Minister and MLA, Punganur has also filecl
dethmation suit 0.8, No, $8/2024, apaingt the Fenadu Daily Newspaper, on the file
ol Hon'ble IX Additional Distriet Court, Chitloor for damages of Rs 30 Crores as
the false news item against him, in the issue of Madanapalli RDO Office Fire
Aceident Case is damaged his reputation in public. Due to the above said suit the
Lenndu Daily Newspaper's management has published the false news item on 29-
01-2025 apainst my client and his family members, without any basis and without
getting any prior explanation from them. On the basis of said false news item the
government in hueey manner has constituted alleged committee only to blackmail
my client’s family. My client states that the allegations made in the said news item

ware Tigment of the said newspaper's imagination and purposely published to
d;.‘lﬁll'l‘lF npfi harass my client and his family members and it does not bear any
Mnﬂ,']“'n“ of truth, My client is contemplating to Initiate defamatory proceedings
against the said newspaper for its iresponsible publication of false news against
him and his family members thereby defaming them in the public.

3. My client states that as the above mentioned article in Eenadu Daily

News paper on 29-01-2025 as “Adavilo Akrama Samrajyam” has conveyed that
my client and his family members are holding a land of 75.75 Acres in which only
23.69 acres are genuine and the rest are unauthorized, which is totally baseless. My

client, along with his elder brother Sri Peddireddi Ramachandra Reddy (Former

Minister and present MLA of Punganur), Sister - in - Law Smt. Indiramma and my

client’s elder brother's son P.Mithun Reddy are holding total land of Ac 75.74 in

Survey No 295 and 296 at Mangalampet Village, Pulicherla Mandal, Chittoor
District which are purchnsed under 1) Reg. Doc.No. 2346/2000 Dt 29-12-2000, for

an extent of Ae 15.00 2) Doe. No. 172001 Dt 30-12-2000 for an extent of Ae 10.00

3) Doe.No.2345/2000 De 29-12-2000 for on extent of Ac 11.00 4)

Doe.No.139/2001 Dt 02-02-2001 for an extent of Ac 18.94 and 5) Doe No.

234772000 Dt 29-12-2000 for sn extent of Ac 10.80 Cents and lastly Doe.No.

272000 Dt 30-12-2000 for an extent of Ac 10.00 ( in total Ac 75.74) and for the
said lund my elient have the records and the order copy di 19-11-1981, issued by

the Director of Land Settlements, Andhra Pradesh, Hyderabad. My client states

that Ryotwari Patln was issued for an extent of 75.74 Acres by Asst Settlement

Officer, Chittoor in R.S. No 295 and 296 at Chandragiri Talyk, Mangalamaper
L. MADHUSUDRAN mé'f“

AINGCATE B.5e Al
Rom # AIUE Lngesura Magat

$al Meyus Panchayet, Naar Avital
TIRLIPATL, F, Mo ?

Coll, NEman T TRany
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::L‘*i*“‘;*::ir If:*tn-ul In 11rix S.R.No 50 and §8/11(a)/(65)/C&R on 05/09/1966
isional Enguiry was initiated and the notices were issued for
the holders of Scheduled Land of 757 g
010771975, My cfion < of 7574 Acres in Survey No 295 and 296 on
_ - Nt states (hat aller 6 years from initiating the above enquiry,
Lt,l on 98T e fnal judpement was pronounced. My elient states that the
said Judgment says “In the light of the above pasition, 1 am convinced that the
respondents are eligible for Patts Ryotwari Patta for the full surveyed area of Ac.
75.74 in $.Nos 295 and 296 correlated 1o P.Nos. | to 7 of Mangalampela Village
and accordingly the order of the Asst Settlement Officer, Chittoor in S.R. No 50
and 88/11(a)/64, Dt 5-9-66 are confirmed. In the result the Suo Motu Revisional
Enquiry is dropped.” My client states that the as per Gazette dt 16th September
1968, the land in Sy Nos 295 and 296 of Mangalampet Village in Chandragiri
Talug are is an enclosure with an extent of 75.74 Acres and the right of way was
also admitted for a width of 30 Ft. My client states that for the above said total land
of Ac 75.74, Pattadar pass books have been given to my client and his family

members recognizing their valid and legal possession over their respective exients

of land.

q, My client states that the above narration of events clinchingly
establish that the allepations in the newspaper are wholly fulse, baseless and
vexatious and the same are only made with a motive (o harass my client and tamish
his reputation and his family members. Basing on such a false article, constitution
of & Committee and a plan to conduct & joint survey on such a war footing basis
cannot be countenanced and the same smacks of malafides and arbitrariness and
the same amounis the violation of my client’s constitutional right guaranteed under

Art300-A of the Constitution of India and amounts 1o interference with his

enjoyment over the same.

5. My client states thet the government has twice took up the survey in
the past for the same land and sonfirmed that there were no violations. Now you
have issued the notice in question, without revealing the extent and particulars of
land for which the joint inspection is proposed, My clieut states that he wants to

know on which extent (he joint inspection is proposed and whether it is on Ac

75.74 as per the records (or) 23.69 acres as per the adverse 1u-ﬁclcj published in
, . L. MADHUSUOHAN DY

ADVOCATE 450, 6L
Man: # 44310, Laguswsr Na
sal Nagar Panchagsil, Near M‘l:u
TIRUPATY, £ No: AFATIN 82T
Calt: 0RE48T TH407
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; the said joint ingpeqy
Eenadu Daily Newspaper. My client will cooperaie it SR ﬁ:: a
LEIE . - ; : cau e W
T - 11 rﬂ 'EI'T-'_'- 1 118
after receiving the clarification about the joint inspectio : P e
H £ an i mf i
the said clarification of extent and particulars of the :

the records at the time of joint inspection.

. . is not permittin
b My client states that his health condition (high fever) is not P ti
: ) uesting you
him to attend the proposed joint inspection on 07-02-2025 and req -
; | claril
postpone the same by fixing any date afier two weeks, with the above

joint i tion.
about the extent and particulars of property of proposed joint inspec

01
ADVOCATLE

v, MAUHUSUDHAN REDDY
ADVOCATE

WSc, AL
Mo & %dl2m Lingesway Hagar

i Waya Panchoyali, Nosr Axilais
TINLIRATY, [, No: 60A] jans

Call DUB4ET THAR"
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Eenadu Daily Newspaper. My client will cooperate for the said JOInt inspeyje,,
A : ' because wi

after receiving the clarification about the joint inspection property = Withayy

. jent can’t ]

the said clarification of extent and particulars of the land, my clien submi,

the records at the time of joint inspection.

6. My client states that his health condition (high fever) is not permitting
him 1o attend the proposed joint inspection on 07-02-2025 and requesting you 1o
postpone the same by fixing any date after two weeks, with the above clarification

about the extent and particulars of property of proposed joint inspection.

bkt
ADVODCATE
MAL
hm“ul‘;élﬂﬂ DHAN REDDY

BSe, 8L
Ares & 24340, Lagwawa Magai
ol Mayan Faschoapaill, Moar Ar|uts
TEUETY, [, No: APE] rans
Coll OUHAB] THan=
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File No,.EFS02-15034/21/2022-FCA SEC-PCCF

GOVERNMENT OF ANDHRA PRADESH
FOREST DEPARTMENT

Ref.no. - - Office of the Prl. Chief Conservator of Forests &
= FCA-1, Head of Forest Force, Andhra Pradesh,
Dated:27/06/2022. Guntur = 522004,
Sri N.Prateep Kumar, IFS.,
Prl. Chief Conservator of Forests &
-Head of Forest Force
Ix00enz

Sub: APFD - F (C) Act, 1980 - Proposal for up-gradation of earthen road to BT road
. from Mangalampet-Kothapeta RE&B

to Elukadhoonipenta falling in
Compartment nes.103 & 104 of Mangalampet RF, Mangalampeta Beat,
Mangalampet Section, Piler Range, Chittoor East WL Division - Permission
requested - Accorded - Reg.

Ref:-CCF, WLM Circle, Tirupati,

Rc.no. 156/2022/M1, dt.01.06.2022 &
11.06.2022.

x0*0opz

Under the circumstances explained and recommended by the Chief
Conservator of Forests, WLM Circle, Tirupati in the reference cited and as per the
guidelines issued by the Government of India, Ministry. of Environment, Forest
and Climate Change (Forest Conservation Division) in F.ne.11/117/2019-FC,
dated 09.11.2020, permission is hereby accorded to the Executive Engineer, PR
Division, Madanapalli for up-gradation of earthen road to BT road from
Mangalampet-Kothapeta R&B to Elukadhoonipenta falling in Compartment
nos.103 & 104.of Mangalampet RF, Mangalampeta Beat, Mangalampet Section,
Pller Range, Chittoor East WL Division to the extent of existing road
constructed prior to 1980 In the Mangalampet Forest block notification,
on the responsibility of the Chief Conservator of Forests, WLM Circle,
Tirupati and the Divisional Forest Officer, Chittoor East WL, subject to
the following conditions.

1. No breaking up of forest land or felling of trees shall be allowed,
2. While Black topping, adequate precautions should be undertaken by the
user agency to avoid any damage to flora and fauna. Fire for melting of
coal tar and mixing shall be lit at a safe distance from the trees/vegetation
and avoid dry/hot seasons. Fuel wood, if required, shall be purchased in
advance from the Depot of Forest Development Corporations.

+ No crushing / breaking of stones shall be allowed inside forest areas,
Readymade materials shall be used for up-gradation of such roads. Mo
labour camp shall be allowed on the forest land.

- No widening of the road Is allowed. Both sides of the upgraded road
shall be reinforced with bricks/stone works, and vegetative measures to

check soil erosion at the project cost in consultation with the Divisional
Forest Officer.

5. Any other condition, the Divisional Forest Officer, Chittoor East WL méy
impose from time to time in the interest of fo '

rest conservation and'
protection, ?

Further, it is informed that, if the Executive Engineer, P.R
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File No,EFS02-15034/21/2022-FCA SEC-PCCF

Division, Madanapolle desires to up-grade the subject rond beyond the
admitted

tive
oxisting rond constructed prior to 1980 , the Execu
Engineer, p,R Dlv?ilbﬂ. Madoanapalle moy be ndvised to submit prbpb-';'iﬂl
under F?mst (Conservation) Act, 1980, for the further processing of the
Proposal, .

N Prateep KumarIF S
Prl.Chief Conservater of Forests &
Head of Forest Force
To

The Chief Conservator of Forests, WLM Circle,
Copy to the Divisional Forest Officer, Chittoor

Copy to the Executive Engineer, PR Divisio
information.

Tirupatl,

East WL Divislon for information.
N, Madanapalle, Chittoor District for

%lﬂnﬂﬁ.m:‘
Copy communicated to the Divislona

| Forest Officer, Chittoor East for strict
compllance, '

Sd/- N. Nageswara Rao,
Chief Conservator of Forests,
. Wildlife Management Circle,

T A

imesoy @@q\q&ﬁ/

Technical Officer

Slgned by N Praleep Kumar
LIFS | |
! Date: 27-06-2022 20:55:10
." Reason: Approved 11



IN THE HIGH COURT OF ANDHRA PRADESH AT AMARAVATI
(SPECIAL ORIGINAL JURISDICTION)
THURSDAY, THE THIRTEENTH DAY OF FEBRUARY ;
TWO THOUSAND AND TWENTY FIVE ~ _
:PRESENT:
THE HONOURABLE SRI JUSTICE GANNAMANENI RAMAKRISHNA PRASAD
WRIT PETITION NO: 3600 OF 2025
Between: ot
P.V. Midhun Reddy, S/o. Dr.P.Ramachandra Reddy Aged about 47 Years,
Occ- Member of Parliament R/o D.No. 10-34, Maruthi Nagar MR Palli,
Tirupathi. -
...Petitioner
AND
1. The State of Andhra Pradesh, Rep. by its Principal Secretary Revenue
Department, Secretariat building Velagapudi, Guntur District.
2. The Collector and District Magistrate, Chittoor District
3. The Tahsildar, Pulicherla Mandal Chittoor District
4. Principal Chief Conservator of Forest and Head of Forest Force.,
Aranya Bhavan, P.V.S.Land Mark, Near APIIC Towers, Mangalagiri,
Guntur District-522503
...Respondents

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, direction, order, or orders, particularly in
the nature of a Writ of Mandamus, declaring the notice Coor-5/484751/2025
dt.31.01.2025 and Coor- 5/484751/2025 dt.08.02.2025 issued by the 2nd
respondent as illegal, arbitrary and violative of Article 14, 21 and 300A of the
Constitution of India and consequently set aside the same and direct the

respondents to not interfere with the petitioners possession over the lands to
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an extent of Ac.11.00 cents and Ac.10.00 cents in Sy.N0.295/1C situated at
Mangalampeta Village Pulicherla Mandal, Chittoor District.

IA NO: 1 OF 2025

_ Petition under Section 151 of CPC is filed praying that in the
circumstances stated in the affidavit filed in support of the petition, the High
Court may be pleased to direct the respondents not to interfere with the
peaceful possession of the petitioner's land admeasuringAc.11.00 cents and
Ac. 10.00 cents in Sy.N07295/1C situated at Mangalampeta Village, Pulicherla
Mandal, Chittoor District, Pending disposal of WP 3600 of 2025, on the file of
the High Court.

IA NO: 2 OF 2025

Petition under Section 151 of CPC is filed praying that in the
circumstances stated in the affidavit filed in support of the petition, the High
Court may be pleased to stay all further proceedings pursuant to Notice in
Coor-5/484751/2025 dt.31.01.2025 and Coor-5/484751/202 5 dt.08.02. 2025,
including acting upon such surveys, Pending disposal of WP 3600 of 2025, on’
the file of the High Court. :

The Petition coming on for hearing, upon perusing the Petition and the
affidavit filed in support thereof and upon hearing the arguments of SRI
KALLA GUNA SEKHAR, Advocate for the Petitioner, and of GP FOR
REVENUE, for the Respondent Nos.1 to 3, and of GP FOR FORESTS, for"
the Respondent No.4, the Court made the following
ORDER:

Heard Sri C.V. Mohan Reddy, learned Senior Counsel representing
on behalf of Sri Kalla Guna Sekhar, learned Counsel for the Writ
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Petitioners and Sri D. Srinivas, learned Advocate General for

Respondents.

thereafter for filing Rejoinder, if any.

3. There shall be a direction to the Official Respondents to follow

‘the due process of law, if any coercive action is sought to be taken.
4. List the matter on 06.03.2025.

SD/- B.PRASAD RAO

ASSISTANJREGISTRAR
A RE

SECTION O
IITRUE COPY//

For A¢ I

To,

FICER

[AVoTAY

1. The Principal Secretary, Revenue Department, State of Andhra
Pradesh, Secretariat building Velagapudi, Guntyr District. (by Special

Messenger)
2. The Collector and District Magistrate, Chittoor District
3. The Tahsildar, Pulicherla Mandal Chittoor District

4. Principal Chief Conservator of Forest and Head of Forest Force.,
Aranya Bhavan, P.V.S.Land Mark, Near APIIC Towers, Mangalagiri,:

Guntur District-522503_ (Addressees 2 to 4 by RPAD)
One CC to SRI. KALLA GUNA SEKHAR Advocate [OPUC]

BN O o

One spare copy
PSR
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Two CCsto GP FOR REVENUE ,High Court of Andhra Pradesh. [OUT]
Two CCs to GP FOR FORESTS, High Court of Andhra Pradesh [OUT] °



HIGH COURT

GRKP,J

DATED:13/02/2025

NOTE: Lijst the matter on 06.03.2025.

ORDER

WP.No.3600 of 2025

INTERIM DIRECTION
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